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AP 

Applicant(s) 
N 

Respoadent(S) 	
(S o. 

Advocate for Applicaflt() /1k. i4C 
S, 	'L 

Advocate for Respondent(s) 

--- 

N 

Notes of theRegistrY 	DatC 	 Order of the Tribunal 

Considered the prayer 
both the applicants in this ir1e 
application. Considering th i 	ty 

of claims and reliefs ough fo.n 
respect of both the appilcanes th&y ar' 

permitted to join in this single ap1i-

cation. 
Heard Mr S.Sarma.learned punsel foz 

the applicants and considertdthe O.A. I 
and the prayer of interim relief. The 
applicants are claiming grant df tempo-
rary status and regularisation s per 

the 1999 Scheme of the Telecomml:lnicati.Q: 

departaent. They are still in serviee 

with the respondents but they appreheridr 
termination of their services/in \,'iew L 
of the relief claimed. 

Issue notice to the respondent'.. 1  
show cause as to why this applici,p 

shall not be admitted. Roturnab1'b 

four weeks. 	 -. 	 .. 

ccrft4.. 
• 1.. 	 - - 



rs/ 

170/2000 

Order of the Tr ibunab _ 

List on 20.6.2000 for show 

e and admission. In.the rean 

the respondents are directed 

.o dispensed with the ser- 

t0f the aoplicants. 

- 	 - 

Member(J) 

4 

r 

1 

	

7.7.00 	Present: Hon'ble Mr S. Biswas, Administrative 
Member 

Learned counsel Mr U.K. Nair for 

- the applicant and Mr A. Deb Roy, learned Sr. 

C.G.S.C. for the respondents. 

At the request of the' learned counsel 

for the respondents the case is adjourned and 

posted for filing written statement on 24.7.00. 

Member(A) 
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-tes of the Registry 

29.9.00 

Order of the Tribunal 

Present : The Honble Mr Justice D.N. 
Chowdhury, Vice-Chairman 

Heard Mr B .K .Sharma, learned Sr c oun-

sel for the applicant and Mr A.Deb Roy, 

learned Sr.C.G.S.C. Application is admi-

tted. No fresh notice need be issued. 

In the meantime the interim order dated 

19.5.2000 shall continue. 

List on 10.11.2000 for further 

order. 

- I 

- 	 4acLa 	
Mo 

 
D 

Vice_Chairman 

UJ1 
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10.11.c The respondents has submitted their 

written statement • Mr S.Sarma, learned 

counsel for' the applicant prays for 
10 days time to file rejoinder. Prayer 

allowed 

List on 20.11.2000 for order. 

Vice-Chairman 

10T 
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2-00  

20.11. The written.statement and the rejoin-

der are exchanged by the parties.case is 
ready for hearing. 

List on 14.12.2000 for hearing before 
the 5ingle Bench 

ViceChairman 

pg 
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Notes of the Registry 	Date( 

2.1.2001 
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O.A.170/2000 

Order of the Tribunai 

Heard counsel for the parties. 

Hearing concluded. Judgment delivere 

in open Court, kept in separate sheets. 

The application is allowed in terms 

of the order. No order as to costs. 

Vice-Chairman 

I 

• 	

,i•'• 	
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CENTRAL ADMINISTRATIVE TRThUNAL 
GUWAHAT I B ENC H. 

O.Ao./.Ke 	No 	17 9 	. 	• 	of 	
2000. 

2.1.2001. 
DATE OF DECISION 

Shri Binay Das and another. 
PETITIONER(S) 

Sri S. Sarma. 
- ADV'ATE FOR THR  

PETITIONER(S) 

VERSUS- 

Union of India & Ors. 	: 

Sri. 'B.C.pathak, Mdl.C.G.S.C. 	I.  
ADVOCATE FOR THE 
RESPONDENTS 

THE HON'BLJE 	MR D.N.CHOWDHURy, VICE CHAIRMAN4 

THE HON'BLE ' 

I. Whether Reporters of local papers may be alloted to see the 
judgment ? 

 To be referred to the 	eporter or not ? 
 Whether their Lordships wish to 	ee the fair copy of the 
judgment ? 	' 

 Whether the judgment is to be circulated to the other Benches ? 

Judgrnent delivered by •Hon'ble 	Vice-Chairman. 

N 	' 

'N 
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CENTRAL ADMINISTRATIVE TRI2UNL,GiMAHATI BENCH. 

Original Application No. 170 of 2000. 
, 

Date of Order : This the 2nd Day of January,2001. 

The Mon'ble Mr D.N.Chowdhury, Vice-Chairman. 

Shri Binay Dasand 

Sri Madhu Singh Hira 

Both the appLicants are casual worker 
under SDOT, Hojai Sub-division. 	. . . Applicants. 

By J4vccate Sri S.Sarma. 

- Verss - 

Union of India 
represented by the Secretary 
to the Government of India, 
Ministry of Communication, Sarisar Bhawan, 
New Delhi-i. 

The Chief General Manager, 
ASSam Telecom Circle, 
Guwahati-7. 

The Sub Divisional Officer, 
(Telecom), Hojai Telephone Exchange, 
NagaOn. 	 . . . Respondents. 

By Sri B.C.Pathak, Addl.C.G.S.C. 

OR D E R 
15 

CHOWOHUR Y J. (v.c) 	
II 

Conferment of temporary statis and regularisation 

of their services are the key question involved in this 

application. The applicants are two in number. The applicant 

No.1 stated in this application that he was initially 

appointed as casual worker in the month of January 1993 

in the office of the Sub Divisional Officer, Micro Wave 

Project, Dimoruguri, Nagaon and thereafter he was placed 

under the direct control of one Junior TelecOm Officer. 

contd..2 

4 	 - 
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The applicant was. thereafter sent on transfer to Lanka 

Micro Wave Station, where he worked till December 1994 and 

shifted to SDOT Hojal Telephone Exchange on transfer. The 

- 

	

	applicant stated that he intermiten.ly worked under the 

respondents without any break since 1993 and for that 
p 

purpose he was paid n ACG-17 pay bills upto December 1994. 

After December 1994 that was on his transfer to Assam Circle 

he was drawing his pay under the Muster Roll Register,  

maintained by the rspondent NO.3 till the filing of this 

application. The applicant No.2 was appointed as casual 

worker in the year 1981 under SDO(T) Nagaland. Thereafter, 

in 1991 he was trans ferred to Hojai Sub Division under 

SDO(T) and till the filing of this application he Was working 

under the respondents. Since the cause of action and the 

reliefs sought for bythe applicants are of similar nature 

leave was granted under Rule 4(5 )(a)  of the Central Adminis-

trative. Tribunal(Procedure) Rules 187 to put their grievance 

by the single application. 

2. 	The respondents filed their written statement denying 

the claim, of the applicants. The. respondents however stated 

that these two applicants were occasionally engaged by the 

field units for carry out the works which were purely bf 

• 	 asual nature and that these applicants were not appointed 

by the authority nor their services utilised for any sanctione 

vacancies. The applicants countering the averments contained 

in the written statement submitted rejoinder alongwith the 

docunentary evidence by Annexure RJ-1 to RJ-4 showing that 

both the,appiicantS were appointed legitimately from the 

licit source and they were renderi'ng continuous service on 

the respondents from their date of initial recruitment in 

corntd.. 3 
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1981 and 1993 till filing of this application and their 

services were terminate6 only after filing of the written 

statement. 

3. 	Heard Mr S.Sarma,learned counsel appearing for the 

applicants and Mr B.C'.Pathak, learned Addl.C.G.S.0 for the 

respondents. Mr Sarma submitted that persons even junior to 

the appllc ants engaged as casual worker were given the 

temporary status on the strength of numerous orders from this 

Tribunal including the orders passed in O.A. 107/1998 and 

series of like 'applications thouse were iisposed of on' 

31.8.1999. Mr Sarma further 'submitted that the respondents 

did not portray the true and correct position in its written 

statement. Mr Sarma also submitted that written statement was 

• not to be given any credence since it Was' not properly verified 

as per law. Mr pathak on the other hand referring to the 

written statement submitted that these applicants were not in 

regular roll. The averments mde in the written statement 

cainot as such be accepted in view of the documentary evidence 

furnished in Jnnexure RJ-1 to RJ-4. The averments contained 

in. the written statement also did not clearly verify the 

informations indicating the source of its informations. That 

apart the materials on record indicated that these applicantsi 

rendered their services to the authority for longer duration 

requiring consideration of their cases in the light of the 

decision rendered by the Supreme Court in series of Writ 

petitions and ôonsidred in writ petition (C) No. 1280 of 

1989 disposed of on 17.4.1990. Since the applicants also 

rendering their services the case of these applicants are 

required to be considered by the respondents in the light 

of the order rendered by the Supreme Court and other like 

~.- ,a
pplications disposed of by this Tribunal, more particularly, 

I 

contd.. 4 
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o.A.107/1998 and host of other. applications. The respon-

dents are accordingly directed to examine the case of 

both applicants in the light of the order passed by this 

• 	. 	Tribunal. The applicants are also directed to file repre- 

sentation individually within a period of, one month from 
p 	 - 

the date of receipt Of this order narrating full details 

of their cases. On receipt of such representation the 

respondents are directed to scrutinize and examine each 

case in consultation with the records and thereafter pass 

• 

	

	a reasoned order on merits of each case with.n a period of - 

3 months; from the date of receipt of the representation. 

The application is,adáordingly allowed. There shall, 

however, be no order as to costs. 

• 	

- '• . 

.( D.NCHO1DHURY ) - • 	- • 	 . 	. 	. 	- . 
	VICE CHAIRMAN 

pg 	 - 



-t 

- 	 BEFORE T 

0 

Ceritra Am!ni 

11 MAY LJ 
" %rip 

\w&hatt 3nh 
I3T1NVF TRIBUNAL 

GUWAHATI BENCH 

Title of the case 	I O.A. of 20 

BETWEEN 

Shri Binay 	Das Applicants 

• 	.,.• AND - 

Union of India & or 	 Respondents 

I 	N 	D 	E 	X 

IN 

SUNo Partiulai's PaQe No 

1. Application 1 to 	H 

2. - . 	Verification 

3 Artnxure-1 

4, Annexure-2 'S 

Annexure-3 

6. Annexure4 

7, 	• 	 .• Annexure-% 

e. Annexure-6 

9. Annexure-7 

***** ** *** *************** **** * ** *** ** * ** *** * ** ***** ***** ******* 

Filed by RegnNo.: 

File 	WS/Binay Date 
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BEFORE THE CENTRAL DMINISTRiTIVE, T.:IBUNAL 

UWAHTI BENCH 	t3UWHT 

Between 

1 Shri 3iny Das, S/o Lat-e Gobinda 

Das, 	ae& abct 	years, 

presert1y 	worki.g 	as 	casual 

worker 	under SOT Hja1 	Sub 

Divi5iofl r  Noqacn 

2. Macthu Srq.Hira, S/c Lt Motiram 

Hera, pr-sently w'rking. cc csàual 

worker, working under SDOT 

(HO.JI) 

AplDlicant 

AND 

Union of India, Yepresented. by 

the Secrtary to the Government 

cf 	India, 	'1inistry 	of 

Uornmuicatjon, Sansar 	Shawan, 

New t3elhi-1 

2. Thea  Chief General ManaQer Assacn 

-'4 

	 Telecom Circle, Ghy.-7 

3 	The 	Sut Divisional 	Officer, 

(Telecc'rn ) 	Hci.jai 	Telephone 

Exchange, Nogaon 

F:eondarts 



DETAILS OF THE APPLICTI0N, 

I. PARTICULARS OF ORDER AGAINST WHICH THIS APPLICATION 
MADE 	 IS - 

The present applcaticin is not directed, against any prticu1ar 

order but hs been made against the ina':t ion of the part of the 

Responden-s in not considering the case of the Applicant for 

grant of temporary status and regularisation in the light of 'Apex 

c(rt verdict and the scheme prepared pursuant to the said 

verdii:t as well as ubsequent clarifications issued froth time' to 

time by th -Ministry cc'ncerned The Applicant through' this 

applicati:in 	prays 	for an appropriate direi:tion 	to 	the 

Respondents 	to extend the benefit of the scheme as well as its 

subsequent 	lari ficatjons by granting temporary status 	and 
I SLibsequent regularisation. 

 

JURISDICTiON OF THE TRIBUNAL 

That the O pplicant declares, that the' subject matter of the 

present applicaticin is well within the Jurisdiction of this 

Hcun'ble Tribunal, 

LIMITATION 	 ' 

The Applicant declares that the presnt application have 

been filed within the limitation period prescribed under Section 

21 of the Administrative Tribunal Act 1985. 

FACTS OF THE CASE 
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4.1 That the Applicants are citizens of India and as such they is 

entitled to all the rihts and priiIeqes as cuaranteed under the 

f:cnst I tut ion of India and laws framed thereunder.  

42 That the App].icant No1 initially qot his appointment as a 

casual worker in the in the month of January 1993 in the off ice 

of the Sub divisional Officer Micro Wave Frdject Dirnoruqur i 

Noqacn. After his aforesaid appointment he was placed under 

direct controller one Shr:i Suresh Dora Junior lelecom Officer. 

After work i nq theretore one month the Applicant was sent on 

transfer to Lanka Micro Wave Station. In the said Lan::a Micro 

Wave Stat ion he continues to work till Dei: 34 thereafter he was 

bransferred to Assam Circle and he was posted in the office of 

the SDOT •Hc.jai Telephone Exchange and was asked to work under one 

Sri Kamakhya Ra.n.jan Dey, JTO Till date he has been working in 

the said capacity of casual worker without any -brea.:: in h:is 

service It is notewor thy to ment ioh here that after the initial 

appoi ntment in the year 193 till December 1394 he used to get 

his pay under AOS-17 pay bills. Howeversince December 1994 the 

date on which he was transferred to Assam C:ir: le, he has been 

drawing his pay.  under Muster Roll Registrar, maintained by the 

F.esp:ndent No 3 

The Applicant Nc2 initially qc't his.appointed as casual 

wcrker in the year 1981 under SDO<T: Naqaland, and worked under 

L:cntrLtI:tion Officer(T) Nagaland.. Thereafter in the year 1991 he 

was transferred to Hctja.i Sub Division under SDO(T) and till date 

has been work I nc as such The cause of act ion and re]. ief 

sought for by the appi :1 .:ants are similar and hence they pray for 

joining togather in a single appiicahtic'n under Rule 4:a: of 

5T CF Rules 1987 

Since the date of engagement is not in dispute 	the 

I N  2 



ppiicant instead of annexing all the certificates
p  begs to 

produced the ceitjfi-ate regarding his enga I 
 gement at the time of 

hearing c'fth case. 

43 That the Applicant initiaUy appointed as a casual worker in 

the year 193 and 1 961 and as such they are entitled to get the 
C 

bflfjt of the 	scheme preparpd pursuant to a 	Verdict of 

Hon'ble Supreme Court. The pplicant begs to stt that Since 

1993 and 
1981 each year they have been continuously work ing for 

more than 240 days and as sUch they fulfill all the required 

qualificatjn5 CS described in the scheme and it subsequen• 

clarifii-afjnns issued from time to time. Till date the have been 

working as casual worker but the Respondents have not yet granted 

them temporary status and other berefjts 
CS described in the 

scheme as well as its subsequent clarifji:airjrig 

44 That the Applicants beg to state that some 
of the casual 

workers of the Department of Fst had apprba:hed this Hon' ble 

Supreme Court and the Honble Supreme Court after hearing the 

parties was pleased to issuC a direction to the offii1 

Respondents thereto to prepare a scheme, Claiming similar benefit 

another set of casual wprkers working in the Teiecomcpuni cation 

department also approached the Honble Supreme I::OUrt seeking a 

similar directicr1 and the said matter was also disposed of by a 

similar order and directicin has been issued to the Respondents to 

prepare a. scheme on rtjona1 basis for the :asua] w::rk'ers who has 

been working :cIntinuI:ILsly for one year and who have completed 

240 days of ccrntinLtcug service, 

copy of the order of the Hon'bie Supreme Court is annexed 

herewitf and marked as Annexure-, 
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45 That the Applicant begs to stati.,that, the Respondents 

thereafter i-ssued an order vide No 269-1/89-STN dated 7189' 

by which..aschemein the name and style u casual laborers (qrant 

of temporary status and reguirisation scheme 1989) has been 

communicated to all heads of Depar-trnent As per the said scheme 

certain- benefit have been qranted to the- casual workers such as 

cc'nfement of temporary status, wages and daily rtes etc 

A copy of the order dated 71189 is annexed -herewith and marked 

as Annexure-2 

46 That 	the Applicant stáths that as per the 	direction 

contained in Annexure-1 • udgment of the Hon'ble Supreme Court and 

Annexure-2 schemes he is entitled-to take a benefit including. 

temp:'ary status and subsequentregularSatiOn 	The- App1icat 

fulfill 	required qualifications mentione:d in the said Judgment 

and - as such i entitled to all the benefits as descried in the 

aforesaid schemed -. 	 - 

47 	That 	the Applii:ant begs to state that,after issuance of 

Annexure-2 schemes dated 7 ii 	the Respondents issued an order 

vide Nc' 	269-4/93--STN-II dated 17i293 by which the benefit 

conferred 1:cu the u:asual workers by the said s':heme has been 

ciarified 	- 	 - 	- 

A copy of the said cirder dated 171293 is annexed herewith and 

marked as Annexure-3 	 - - 



48 	That the Applicant begs tosate that of the Respondents 

therefter 	have 	issued 	variDus 	orders 	by' 	which 

mcdificatju:fl/rlarificati:ns has been made in the aforesaid 

Annexure72 scheme dated 71189. By the aforesaid clarifjcatjnns 

the Respondentshave made the scheme applicable to almost all the 

casual workers who have ':ompleted 2 - 40 days ccntinucs service in 

a year. To that ef.fct mention may be made order dated 199 

issued by the '3':'vernmênt of India Department of Teiecommunicatjcn 

by: which the benefit of the scheme' has been extended the 

recruitees üpto 1G98, 

A copy of the said order dated 19,99 is annexed and marked as 

flnexure-4. 

49. That the Applicant beg to state that some of the similarly 

situated employees like that of• the Applicant hadapproachd this 

Hon'ble Tribunal by way of filing OA No, 299/96 and 302/96 and 

the Hon'bl Tribunal was pleased to passed an order dated 

13B,97 directing the Respondentto extend the benefit of the 

said scheme. 

A copy of the orde.r dated 138,97 is annexed herewith and Tharked 

as Annexure-5. 	' 

4,10 That the , .Applicant'belng aggrieved by the said action 

submitted representa'jns to the concerned authority £e. 

Respc'ndent No. 2 for qrant of temporary status and regularigajcn 

but till date. nothing has been done sc' far in this matter, The 

Applicant, instead of annxing all the.reprsentatins bqgs ,  to 

H 

, 



annex one of such representation dated 3195 

A copy of the said representation dated 315 is annexed 

herewith and marked as Annexure-E,. 

411 That the Applicant begs to state that under similar fau:ts 

situation numbers of casual workers had appr':'ached this Hon'ble 

Tribunal by way of filing, various DAs and the Hon'ble T'rcbunal 

after hearinci the parties to the prc'ceeding was pleased to 

dispose of the said OAs by a common .judgement and order dated 

31899 directing to the Respondents to consider their cases in 

the light of Hon'ble Apei Court verdict as well as the scheme and 

its subsequent clarifications issued fromtimeto time 

A copy of the a.id judgment and cirder dated 31 899 is annexed 

herewith and markedas Annexure-7 

412 That the Applicant begs to state that his case is conv:ert by 

the aforeaid .judgement of this Hcin'bie Tribunal It is stated 

that pursuant to the aforesaid .jJdqment and order dated 31899 

the Respondents have initiated a large scale proceeding for 

fillup atleast 900 posts of DRM under Asam Circle However, the 

Respondents have only taken into cctnsideration those casual 

labourers who had approached this Hon' ble Tribunal and in whose 

favour the Hon'ble Tribunal has given the direction The 

Applicant has been pursuing the matte-r before the Respu:'ndents but 

the Respondents have shown their helplessness in absence of any 

order of this Hon'ble Tribunal it is therefore the Applicant 

has come under the protective hands of this Hc'n'ble Tribunal, 

praying for an appropriate direction from this Hon'ble Tribunal 
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to the Respondents to cons i icr their eases I or g rant of temporary 

status and reqularisaton in accordance with We verdict of the 

Hon ole Apex C.out as well as the s':hems Sno its subsequent 

clarifications issued from time to time 

4. 13 Tht the, Applicants beq o state that tna Kesp6ndenis have 

acted ii leqal ly in not consi ocr inq tne case o 	nc 1-pp .. cant:s on ny  

on the tIround of hot havi nq an order rom this -on Lie Tr icuna.. 

he law is well settled that in a given case :.,ar 	 ~ a vj  

doer 	for one set of empic:!yees 
; 

same is appi L;ie to al i the 

aim iiar ly al tua ted employees. However, in the 	esenr.c 

r:esponoents have acted .i .1 leal iy in deferent :ic; nq s ne 	:..i i c . 

with 	 ttiu for trt the _ni.re acion!-_ 	e- kespo nuent s 

iiaoie to be set asiuc and quasheth 

4.14 1hatthe Appi icanta b.eq to state that as per t he oiru'...  

of the Hon tile Apex C:curt  (Annexure-1 ) they are is ent it led to 

all the benefits described in the Annexc 	- 	schemes a.teu 

I ii 59 	1 he direct ion of the -cn .1e Ape;: Courn is very c lear  

and Respondents now cannot shi 1t c hei r ouro;Ly Wn ng  

ciround of not ha'ii nc any c:roer I rcm tni a Hon' die ir 1 bnnai 

j ud gment and o rder of L - 	n Lie Ape x Gou rr 4" -OpOn . O.Q  

t he 	casual 	employees worP inig Ln!lcr 	tile 	:esc.mmri. :.' . 

departments and as such the Applicant is... SEc!,.. so 	 Lhe 

osnet its as nas been cr.nted to o'c hers winiiarly S1tUa 

employees like that of him 

4. 15 That the Applicants beci to state , that p'eeeotiy they are the 

I on ! y earning members of ther fami iy and ta 	esm:.oucnts .eie 

 mar.inq a move to. term i nate their .  ser: Ices in auseoce of a ny or der 

—ç 



from this Honb1e TribuhaL It is therefore the Applicant. prays 

for an apprcpriate interim order threcting the Respondent s,n6t to 

terminate his service during the penden':y of this DA Itis 

noteworthy to mention here that till date he has been workinci -as 

a casual worker under the Respondent No 3-and cither the - said 

Respondents there ar6 as many as 33vacahcies are in exis.tn:e 

under the Group- DEstablishment on 5 of -which post is being 

oi:cupied by the present Appiicant It is therefore the balapce 

of convenience - lies very much • in favour of 'çhe Applicant in 

• 	passing the aforesaid inerimas piayed for and there is every 

• 	likelihood that In cage his interest is not protected b way of 

passing 	an, appropriate intrim order as - prayed for, 	the 

Respondents may disengage him causing 	irrepaable loss and 

in .j U r y 

5. GROUNDS WITH LEGAL PROPROVISIONS - 

51 For that the. entire action on the part. of the Respondents in 

not granting the tempcirary status to the Applicant violating the 

provisions contained in Othe Annexure-1 judgmnt and cirdr passed 

by the Hon'ble Apex Court is illegal and'arbitrary nd ame are 

liable to beset aside and quasheth . • - 

5.2 For that action of the Respondents in treating the Applicant 

not at perwith the other similarly situated enployees to whom 

the benefit f the s':heme has already been granted is violative 

of Article 14 and 16 of the Constitution - of I:ndia The 

Respondents being a model emplcuyer should have extended the said 

- 	 - 
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benefit to the Applicant without requiring hi.m to approach this1.  

Hon'ble Trihunal more so whereas themselves have allowed the 

said benefit .to oneset of their employees In any case the 

Respondents cannot differntiate their employees in regard to 

employrnent as has been done in the instant case Hence the 

entire action of the Responderts is illegal and not sustainable 

in the eye of lawn 

53 For that the Respondents have acted illegally in. not 

considering the case of the Appi icant for grant of temporary 

status in view of order dated 1999 as well as judgment and 

order •dated 3189 passed in similar matters and hence same is 

liable to set aside and quashed with a further direction to the 

Repohdents to extend the benefits of the said scheme to the 44*4 

Applicant including all other ccnsequentia.l benefits 

54 For that in any view of the matter the action on the part of 

the Respondents is not'sustainable in the eye of law ann lible 

to be set aside and quashed - - 

The Applicant craves leave of this Hon'ble Tribunal to 

advance more grounds. both legal as well as factual at the time of 

hearing of this case 

6. DETAILS OF THE REMEDIES EXHAUSTED 

That the Applicant declares that they have exhausted all the 

possible departmertal remedies towards the redressel of the 

grievances in regard to wJ- ich the present application has been. 

made and presently they have got no other alternative than 

IE 

-- 
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approached this Honbie Tribunal - 

7JIATTER PENDINI% L41TH ANY. OTHER COURTS 

That the applicants declares that the matter regarding this 

appi icat-ion 	is not pendinq in any other Court of Lw or any 

other auth':'rity or any other branch of the Honbie Tribunal 

8 RELIEF SOUGHT 

Under the facts and circunistances stand above the Applicant 

prays that the instant application be admitted records be 'rail 

for and upon hearinq' the parties on the cause or causes that may 

be shown , and on perusal of records be pleased to grant the 

followinq reliefs. 

81 To direct the Respondents to extend the benefit- of tre scheme 

and 	to qrant him temporary status as has been qranted to the 

other similarly situated employees like that of him 	with 

retrospective effect with all consequential service benefits 

ncludinq arrear salary and. seniority eto.  

82 Cost of the application. 

83 Any other relief/reliefs to which the present Applicant, are 

entitled to under the facts and circumstances of the case and as 

may be deemed fit and proper by the Honbié Tribunal, 

9, INTERIM ORDER PRAYED FOR 	 ' 

Under the facts and circumstances of the case the ' Applicant 

prays for interim order direct ing ' the Respondents not to 

disengace him from him current employment and tc' allow him to 

continue in his 'service pending disposal of this applicaticin - 

1. THE APPLICATION IS FILED THROUGH ADVOCATE 

ii ' PARTICULARS OF THE POSTAL ORDER 

:l:: I .FO. Nc, 
:: Date  
:iii: payable at Guwahati  

12. LIST 0E ENCLOSURES'  

As stated in the Index  



VERI FICT ION 

1, Shri Binay Das q  Sic' Late Eic'binda Das, aged 

about 29 years, presently- workitg as - casual worker under SDOT 

Ho.jai Sub Division, Nogaon, do here by solemnly affirm and state  

that Ahe statement made in this petition from 

paraqraph __ 	 are true to my knowledge and 
.7 	. 	 . 

those made in 'pararaphs 1 (4, tc 	 t'i—t 	 are matters 

records of records informations derived therefrom 	which I 

believe to be trueand the rest are my humble submission before 

this Hc'n'ble Tribunal0 	 . 

Ard I siqn this veriUcation on 	th day 

- 	. 	 Siqrature 

- 
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ANNEXURE-1 

Absorption of f:auai Labours 
Supreme Court dirctive Department of Telecom take back all 
Casual Mazdoors who have been disenqaqed after 3385 

In the Supreme i::ourt of India 
C:jvj 1 Oricinai Juri.sE1iction 

Writ Petition (C) No 128 of 1989. 

Pam Gopal & 'rs.. 	 Petitioners.. 

-versus - 

tin i o n of I n d i a & ore 	 Respondents 

With 

Writ Petition Nos 1246, 1248 of 1986 176 	177 and 1248 of 1988. 

Jant Si ngh & ore etc etc 
	 Fetiticiners.. 

-versus - 

Union of :(ndia & ore.. 	 '..Respondents.. 

ORDER 

We have heard counsel for the petitioners.. Thcuugh a 
counter affidavit hàs been filed no one turns up for the Union of 
irriaeven when we have waited for more then 10 minutes for 
appearan':e of counsel for the,Union of India 

The principal allegation in these petitions under Art 
32 of the Constitution on behalf of the  petitioners is that they 
are work inq- under the Telecom Dpartmnt of the Union of India as 
Casual Labourers and one of them was in ernpl':ym.ant for more •then 
four years while the. others. have served foe two or three 
years..Insteaid of regularising them in employment their services 
have been 'trmintad on 30 th September 1988.. It is contended 
that the Ørincple of the decisic'n of this f:ourt in Daily Rated 
Casual Labour Vs.. Union of India & ore.. 1988 (1.) Section (122) 
squarely aplies to the petitioner though that was -rendered in 
case of Casual Empl:tyeas of Posts and Telegraphs Department.. It 
is also contended by the counsel that the decision rendered in 
that case also relates to the Telecom Department as earlier Posts 
and Telegraphs Depai'tment was covering both sections and now 
Telecom has become a separate department., We 'find from paragraph 
4 of the reported dec isicin that communi ct ion issued to General 
Managers Telecom have been referred to which support the stand of' 
the petitioner.s.. 

Bythe said Judgment this Court said 

We direct the respc'ndants to prepare a scheme on a 
rational basis for absorbing as far possible the casual labourers 
who have been i:ont i nuously working for more than one year in the 

4 
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posts and.Telegraphs Departmentu 

Jefind the thouqh in paragraph 3 of the writpetiiOr, 
it has' been asserted by the petitioners that th have been 
working more than one year, the counter affidavit does not dis- 

Nod1st1nftun can be drawn 	between the pute 	that pet.t1on  
petitioners as a class of employees and those who were before 
this court in the reported decisn On principles therefore 
the benefits of the decision must. be  taken to apply to the pti-
tioneS We accordingly direct that the respondents shall prepare 
a scheme on a rational basis ahsorbiiig as far as practical who 
have con1.inuoUSlY worked for' more than one year in the Telecc'm 
Deptt and this should be done within six months from now fter 
the scheme is formulted on a rational basis, the claim of the 
pet I t,ione's in 'terms of the scheme shc'ul ci be wc'rked out The writ 
pettioflS are alo disposed of accord,inqi.Y There will be no 
order as to costs on account of the facts that the respondents 
counsel has not chosen to appear and contact at the time of 
hearing though they have filed a counter affidVit 

Sd'!- 

( Ranganth Mishra) J 	
C Kuldep Singh) J 

New Delhi 

pril 17, 199 



r 	

ANNEXURE-2. 

• 	 . 	CIRCULAR NO, 1 
GOVERNMENT OF INDIA 

• 	 DEPARTMENT OF TELECOMMUNICATIONS 

• 	 SIN SECTION 

Nci 	 New Delhi 711,8 

To 	 - 
• The Chief I%eneral Managers Telecom Cir':ies 
MT,H, I New Delhi/ombay. Metro Dist,Madras/ 
Calcutta. 
Heads of all Other Administrative Units 

Subject g Casual Laborers (Grant. of Temporary. Status and 
Regularisatjcn) Scheme. 

Subsequent to the issue of intructic'n regarding regu-
larisaticn cf casual labourers vide this office letter Nci,269-
29/87-8TC dated 181186 a scheme for conferring temporary status 
on casual labourers who are currently employed and have rendeyed 
a cc'ntinucius service of at least one year has been appr':ved by 
the. Telecom Commissirn, Details of the scheme are furnished in 
the Annexure, 

2. 	Immediate act4cn may kindly be taken to confer tempo- 
rary status on all eligible casual labourers in accordance with 
the above scheme. 	 . 	 S 

3 	 In this 'connect ion 	your kind AtAtion is invited to 
letter No,270--6/84STN dated 3385 wherein instructiong were 
issued to stop fresh re:ruit'ment and employmei - t of casual labour- 
rs for any type of work in Telecm Circles/Districti. Cisuel 

labourers could be engaged after. 33;S5 in projects and Electri-
fication circles only for specific works and on completion of the. 
work the casual labourers sc engaged were required to be re- 
•trench.ed. These instructions were reiterated in D,O letters 
No,27-/94-STN dated 22,487 and 22507 from membei-(prsand 
Secretary of the Telecom Department )respectively. According to 
the instructions subsequently issued vide this office letter 
No,270-6/847Si. dated 226,8 fresh specific periods in' Projects 
and Electrification Circles also should not be resorted to, 

3,2. 	In view of the above instructions normally ro casual 
labourers engaged after 33,8 would be available for considera- 
ion for cc'nferinq temporary status. In the unl jkely event of 

there being any case of casçAal labeurers. engaged after 30,38 
requi r ng consi derat ion for conferment of temporary statue Such 
• cases should be referred to the Telecom Commission with relevant 
details and particulars regardin5g the action taken against the 
officer under whose authorisation/appr!:val the irregular engage-
ment/non retrenhpent was resorted to, 	' 	 • S  

33 	No Csual Eabourer whohas been recruited after 33.85 
shoUld he. granted temporary status without speci fic approval from 
this office,,  

4 5 	 • 	The .scherne finalised in the Annexure has the concur- 
rence of Member • (Fl nance ) of t'e Telecom c:ommissi on vi de No 

. 	 .-....... 

• 	 -, 

6, 	
" . 	 -• 	 - 
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4 SMF/78Z99 dated 27999. 

5 	 .Neiry instructiont for expedi'tious implementation 
of the scheme may kindly be issued and payment for arrears of 
waciss relatinq to th 	period from i.10. 09 arranged before 

sd/= 

ASSISTANT DIRECTOR GENERAL (STN)  

C:opy to 

P.S. to MDS (C), 	 - 

P.S. to C:hairman C:ommissiriñ, 

Member (S) I Adviser (HRD), ON (IR) for information, 
MCG/SEA/TE II/IPS/(dmn, I/CSE/PAT/spB—T/gp Secs. 

All recoqnjsed 

sd/= 	 2 

ASSISTANT DIRECTOR 3ENERL (STr1) 

7 



ANNE X U E 

-fl-- 

CASUAL LABOURERS (GRANT OF TEMPORARY STATUS AND REGULARISATION) 
SCHEME 

This scheme shall be called "Casual Labourers( Grant of 

Temporary Status and F:egularisation ) Scheme of Department of 

Teiecommuni cat ion 1939" 

This scheme - w.i li- come ' in force with effect from 

1 1089 

 

onwards.  

This scheme is, applicable t 	the casi.kai labourers 

employed by the Department of TeleccmmuniCat ions' 

The provisions 'in t're scheme would be as under, 

A:i 	Vacancies in the qrou D adres n various offices of the 

Department of Telecornmunicatins would be exclusively filled, by 
regularisation of casual labourers and no outsiders would be 
appcinted to the cadre except in the case of appointment on 
compassionate cp'c'unds, till the ahsorpt ic!n of al i.ex ist i ng casual

o  labourers fulfilling the eligibility qualificatin prescribed in 
the relevant Recruitment Rules However regular Group D •staff 
rendered surplus for any reason will have prior claim for absorp-

tion against the exisl.ing/futLt're vacanciesIn the case of illit-
erate ':asual l'bourers,the. reguiarisation.willbe considered only 

aqai net those posts in respect of which ill i teracy will not he an 
impediment in the performance of dutiesThey would be allowed age 
relaxation equivalent to the period for which they had worked 
ccnt i nucuBly as actual labour for the purpose of the açe limit 

prescribed for appcdntment to the grc'u:p 0 cadre, if requireOut 
side recruitmeht for filling up the vacancies in Eir. D will be 
permitted only under the condition when eligible casual labourers 

are NOT availabie 

B 	Till regular Group D vacancies are available to absorb all 
the casual labourers to whom this scheme is appiicab,ie, the 

casual labourer.s would be conferrd a Temporary Status as per 

the details given below.  

Teiporry Status 

1) 	'emporary status would be conferred on all the casua 	la- 
b irers cur renti loyed and who have rendered a continuous 
service at leastTFe ear, out of which they must have been 
engaged on work for a period of 240 days (206 days in case of' 
offices observing five day week). Such casual labourers will be 

designated as Temporary Madoci.r, 

ii) Such conferment of temporary status would be without re-

ference to the creation / availability of regular Gr, D posts 

iii : C:onferrnent of teinp':'rary status 'on a casçal labourers would 
not involve any 'change in his duties and reponsibiiities. The 
enqagemeit will he on daily rates of pay on a need basis, He 'may ,  

be deployed any where within the recruitment unit/t&'ritorial 

circles on the basisof ava4ilability of work, 

lv) Such casual iahoures who acquire temporary status will not, 
however be broiqht' on to the permanent establishment unless they 
are selected- through regular selection prcess for Sr. post's. 

B 
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'6 	Temporary status would entitle the casual labourers to the 

following benefits 

: 	Wages at daily rates with reference to the m:i.nimum ,f the 
pay scale of regular 13r,D of fi'±ials including DA,HRA and CCA. 

in Benefits in respect of increments in pay scale will be. 
admis.ble for every one year of service subject to performance 
of duty for at least 240 days (206 days in administrative offives 

observi rq,5 days week) in the year.  

Leave entitlement will be on a pro-rata basis'clne day for 

every 10 days of weekCasual leave or any other leave will not be 
admissible They will also he allowed to carry forward the leave 
at their credit ontheir regularisation They will not be enti-
tled to the benefit of encasement.of leave on termination, of 
services fox> any reason or their quitting servi':e 

Counting of 50 % of service rendered under Temporary Status 
for the purpose of retirement benefit aftr their regularisation. 

After rendering three years continuous service on attainment 
of tempç'rary status the casual labpurers woula be treatea at par 

with the regular Ur. a empicyees for the purpose of contribution 
to General Provident Fund and would also further be eligible for 
the grant of Festival Advance/ food advance on the same condition 
as are applicable to temporary i3rD employees 	prcuvided they 

furnish two sureties from permanent Gcivt. servants of this De- 

Until they are regularised they will be entitled to Produc-
tivity linkedbonus only at rates as applicable to casual Lab':'ur. 

7 	 No benefits other than the specified above will be 
admissible to casual labourers with temporary status. 

B. 	 Despite conferment of temporary statuthe offices of a 
casual labour may be dispensed Within accordance with the rele-
vant provisions of the industrial Disputes Act.1347 on the ground 
of availability of work A casual labourer with temporary status 
can quite service by giving one months notice. 

9. 	' 	If a labourer with temporary status commits a miscc!n-- 
duct and the same •is proved in anenquiry after giving him reaso- 
nable oppctrtunity, his services will be dispensed with. They will 
not be entitled to the 'benefit of encasement of leave on termina- 
ticin of servites. 

10 ' 	The Department of Telecmmunicaticmns will have the 
power to make amendments in the scheme and/or to issue 	instruc- 

ticins in details within the framing of the scheme. 
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ANNEX URE- 

• NO 26Ei-4/93 5TH - II 
3OVERNMENT OF INDIAN 

DEPARTMENT OF TELECOMMUNI C:AT I ON 
8TH SECT ION. 

Dated New Delhi 17 Dec 1993. 

Tct 
All Heads of Telecom C:ircles/MetrC' Telecom Distt. 
All -Heads of other Administrative Offices. 
All Heidi of Ntce Reqions/Frc1.iect.Ci 5  

Sub- 'Casual Labourers (6r.ant of TemporrY Status and 
RequlriSati.Ofl) Scheme,1989 engaged in circles. 
after 300.85 and up to 226.88. 

Sir, I am directed to refer to this office order no 259-4/93- 

STN dated. 25 th June 1993 , •where in orders were j5d-hO were 
engaged by the project Circles/Electrification Circles, during 
the period 31.3.85 to 22.5.88 and who are Kill continuing for 
such works where they were initially engaged and who were not 
absent for last more thai 365 days continuing from the date of 
issue of the above said orders. 0 

The matter has further been examined in this office and 
it is dei:ided that all those casual labourers who were engaged by 
the circle during the period from 31.3.85 to 22.6.88 and who are 
still continuing for such works in the circles where 'they were 
initially engaged and who are not absent for last more then 365 
days continuing from the date of issue of this order, be brought 
under the aforesaid scheme. 

The engagement of the casL(al mazdoc'rs after 303.85 in 
violati':'fl of the instruction Of the Head Quarter ,has been viewed 
very seriously and it is decided that all past caes wherein 
recruitment has been made in viciation of iristruction of the Head 
Quarter dated 30.385 should also be analyzed and disciplinary 
action bo initiaed against defuitd officers. 

It is also decided that engagement of any casual mazdoors 
after the issuance'of order should be viewed very sericiusly and 
brought to the notice of the appropriate authority for taking 
prompt and suitable action. This should be the personal responsi 
bility of the Head of the C:irclè, concerned Class-Il Officers and 
amount paid to such casual mazdoors towards wages shc'uld be 
recovered from the persc'n who has 	cruited/engaged casual la- 

bourer in violation o'f.these instructions. 

It is further stated that the - service of the casual 

mazdoors -who have rendered at least 240 days (206 days in case of 
Administrative offices observing 5 days a week) of service, in a 
year on the date of issue of these cirders 	should be terminated 

after following the :cndition laid down in I ,D.Act 147 under 

1 
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section 25 F.G.& H 	 . 

These orders are issued'with the. !:I:In:Lryen -e of Member 
(Finance) vide UO. No, 3811/93-FA--I dated 11293. 

Hini version follows; 

Yours faithfully. 

(SKDhawan) 
Asstt. Director' 3eneral (STN, ) 

copy to - 
I. All the staff members of Depth JCM 
2. All recoqnjsed Unions/Assocjatirtng, 
3, 

Se':tions of the Telecom Commission. 
4 SFP--I Section Dept. of Posts New' Delhi. 

NO RECTT-3/10 part--Il dated at I3uwahati 4194. copy forwarded 
for informationqujdan - e and necessary action to- 
1-2. The ANTs I3uwahat- j/ Dibruqarh. 
3-8, The TDM Guwahatj'' 
9, 	The TDEs BGN/DR/SC/TZ/JRT, - 
10-14,The STTs En3N/DR/SC/Tz/JRT, 

the CSC;T,O,Guwaha'j, 
The A.E. I/C: C:TSD '3uwahatj, 
The principal CTT1: Guwahati, 
The REM 'uahati, 
The AD (Staff) C.O. 3uwahati, 
The concerned circle Secretaries of Service Unions, 

• 	
- d/= 

• 	 •(K;S,K,Prasad Sarsna,) 
- 	• • 	Asstt Directu:r Telecom (E & R ). 

• 	 0,0 CGMT Ulubari 	i3hy77. 
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ANNE XURE- 

CENTRAL ADMINISTRATIVE TRIBUNAL 
e3UWHATI .  BENCH 

Oriqinal Application Nio299 of 1996 

and 

302 of 1996 

	

Date of order 	This the 13h day of Auqust,1937 

Justice Shri DNBaruah V:Lce-Chairman 

OANc.299 of 1596 

All India Telecom Employees Union 

Line Staff and Grop -D ? . 

Assam Circle r  Guwahati & Others 	 Applicants 

- Versus 

Union of India & Ors 	 Respondents 

O.A.Nc302 of 1996. 

All India Telecom Employees Union 
V 

Line Staff and Group-I) 

Assam C:ircl, Guwahati & Others. 	 Applicants 

	

- Versus 	 S  

Union of India & Ors 	 Respondents 

Advocate for the applicants Shri EK Sharrna 

Shri S. Sharma 

Advc'cate for the respondents w Shri AK Choudhury 

AddlCGS,C 

• 	ORDER 

BARUAH J (VC. ) 	 •. 

Both the appl i at ions involve common quest ion ':uf law 

and similar facts In both the applications the applicants have 

- 	 10 
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prayed for a direction to the respondents to qive them certain 

benefits which are being qiven to their counter parts working in 

the Fostai Department The facts of the cases are 

OA 	Nc32/9E has 'been filed by All I 

India Telecom 

Employees Union, Line Staff and'c-ircup"D, Assam Circ,le, uuwahati, 

represented by . 
 the Secretary .Shri JNMihra ad also by Shri 

npan 
Pradhan, a casual labourer ih theoffic9 of the Divisional 

Engineer, 6uwaati In OA 29096, the case has been. filed by 

the same Union and the. app1 i cant No Z is also a casual lbcurer.  

The appl icant Nb.1 in OA 	c;. N299/96 represents the i.nteest of 

the casual 1abou'ers referred to AnnexureA to the Original 

Appl icaticn and the appl i':ant Nc 2 is one of the labourers in 

AnnexureA Thir grievances are 

2. 	
They are woking at casual, labc'urers in the Department 

of Telecom under Ministry of C:mmunicationr They ' are similarly 

situated with the casual labcurr5 working in, the Department of 

Postal Department under the sae Mi'nistrY similariy.the members 

of the applicant No 1 are also casual l abcurars'orkirIg in the 

telecom Department They are a,scsimilariy situated with their 

counter parts in the Fcstal Departmeflt . ThCy are working as casual 

1abc'urerS 	However the benefits which had been 'extended to the 

casual labourers working in the Postal Department under the 

Mi nstry of.  , öommuni cat ions ' have not been, given to the casual 

labourers of ,  the applicants Unions The applicants state that 

pursuant to the judgment of the Apex Ccut in daily, '  rated casual 

labourers employed- under Postal Dep.rtment vs 'Union of India 

Ors 	rperted i (1988) in sec 122 the Apex CoLrt 'directed the 

department to prepare • scheme for absorptior of the casual 

labourers who were !:cnti nucusly working in the department for 

more than one year for givinç' certain benefits 'Accordingly a 

scheme •wa prepared by the Department of Posts granting benefit 

11 
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to the casual labourers who had rendered 24 days of service in a 

yearn Thereafter many writ petitions had been filed by the casual 

labourers work mg under the department of Telecommunicat ion 

before the Apex Court praying for directing to Qive similar 

benefits to them as was extended to the casual labourers of 

Department of' Pc'sts Those cases were disposed of in similar 

terms as in the judgment of Daily Rated Casual Labourers(Supra) 

• The Apex Court after considering the entire matter directed the 

Department to give the similar benefit to the casual labourers 

workiiiq under 'the Telecom Department in similar manner. Pursuant 

to the said judqment the Ministry of c:ommunication, .prepaied a 

scheme known as "Casual Labourers (Grant of Temporary Status and 

- regularisat'ion)Scheme" on711B9 Under the said scheme certain 

benefit had been granted to the casual thbourthrs such as confer--

ment of temp;:irar'y Status Wages and Daily Rates with reference to 

the minimum the pay scale etc. Thereafter by a letter, dated 

17,393 certain clarification was issued in re%pect.of the scheme 

in which it had been stipulated that the benefits of"thp scheme 

should be confined to the casual labourers enqaged-  duriq the 

period from'31vl.1985 to 226 1988, On the cither hand' the' casual 

labourers worked in the Department of Posts as on 21 11 1989 were 

eligible for temporary Status The time fixed as 21111989 had 

been further extended pursuant to 'a judgment of the Erna'kulam 

Bench of the Tribunal dated 1331995 passed in ONo70/94 

PusLtant to that judqment 'the' Govtof India ' issued a letter 

dated 11195 conferring the bene:fit of Temporary Status to the 

casual labourers The present-applicants being employees -under 

the Telecom Department undr the Ministry of Communi cat ion also 

urged before' the concerned authorities that they should also be 

given same' benefit In this connection the casual empl'iyees 

sbmi'ted a representdtlrn dated 29. 10. 1995 be :'re the fhairmn 

E 	12 
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,Telecoa Commission, New Delhi but to the. knowlede of the appli--

cant the said representation has not been disposed of. Hence the 

present application. 

O299/96 is also of sim:ilar facts The qrievances of 

the applicants are also same. 

4. 	.. 	Heard both sides, Mr B.KSharma, learned 	Counsel, 

appearing on behalf, of the applicants in both the cases submits 

that the Apex Court having been granted the benefit of temporary 

status and reguiarjsatjon. to the casual labourers, should also be 

made availablE to the casual labourers working under Telecom 

Department .under the same Ministry. MrShrma further submits 

that the action in not giving the benefits to the apØiicants is 

unfair and unreasonable. Mr AKChoudhury, leei•rned Addl .,Ci3S.,C: 

for respondent. does not dispute the subñission of MrSharma. He 

submits that the entire matter relating to the regularisation of 

casual 1abourrs are being discussedjn the J.,C:.,M level at New 

Delhi, hc'wever•, no disc ision has yet beeh ln view Of the 

above, I am of the opinion that the present appi i rants, who are 

similarly situated are also entitled to qet the benefit of the 

scheme of casual labourers (grant of temporary •5tatus and Regu-

larisation) prepared by the Departrt of Telecom. Therefore, I 

dirct the resperndents to give the similar benefit as has been 

extended to the casual labourers working under the Department of 

Posts as per AnnexureL3( in a. 32'/% : and Annexure--4 (in 

ONo299/96) to the applicants respectively and this must be 

done as early as possible and at any rate within a pericd of .3 

months from the date of xeceipt, copy of this order. 

However, considering the entire facts. and circumstances 

of the case I make no order as to costs, 



nnexure-6 

To 
The C:hief L'ieneral Manaqer 
tssam relec:m Circle, 
Uiubari Suwahati-7 

Sub 	Siani; of Temporary Status. 

With due respect I bec to lay before your honour 

the following facts for your kind I nformaUc'n and 

necessary action thereof. 0 

That I have been serving as casual worker for last 

three years without any benefit of temporary status 

whereas my ccl leaques. are enjoying the benefit of 
0 

temporary status 	M) 

That sir, 	that it is learnt from the reliable 

source that . nImher of post have been sanct icned for 

ssam .C:ircie an.d I may be accommodated against those 

posts considering my past service rccrds 

It is therefore prayed that my case for TSM may be 

considere.d as per the scheme 

Thanking you 

Yours faithfully 

- . 	 . 	 Sd!- Siney Des 
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IN THE CENTRAL ADMINIST1AiIVE TRIBUNAL 
GUWAHATI J3NCH 

Original Application No.170f 1998 and others 

Date of dociujon: Thl the. 31ot day of AuUt 1999 

The IIo'b1 Mr JUStICe D.t'1. Uaruah, ViceChajrrnan 

The Hofl'ble fir G.L... Sanglyjne Administrative Member 

O.A.NQ.107/1998 

ShciSubal Math and 27 others 
By . Advocates Mr J.L. Sarkar. and Mr M. Chanda 

-versus-. 

The Union of India and others 	 ......Respondent5 
By Advocate Mr B.C. Pathak, Addl. C.G.S.C. 

O.A.No.112/1998 

All India Telecom Employees Union, 
Line.Staff and Group 	ID1 	

and another 	..... Appljcants 
By Advocates fir 	B.K. 	SI-jarma and fir S. 	Sarma 

-Versus- 	
0 

The 	of 	india and others 	.. Reporidents 
By Advocate fir A. 	Deb Roy, 	Sr. 	CG.S.C. 

• 	..-3..• 	•O.A.Mb.114/1998 
!• 

• 	
,• •0 	 India 	Telecom Employees 	Union, 

SLaff and Group 	'B' 	and another .Applicants (7(4 	
\gvocat,.es*Mr B K 	Sharrna and Mr S. 	Sarma 

C. 
 

• • 
1° 	1) .• 	 : -versus- 

\ \ • 

of India and others 	 ....Respondents p  
By Advocto 	ir A. 	Bob Roy, 	Sr 	C.G.b C 

4. 	O.A.NQ118/lgg5 

ShrjBhuban Kaljta and 4 others 

By Advocates Mr J.L. 	Sarkar, 	Mr M. 
.....Appljcants 

Chanda and Ms M.D. Goswamj. 

-Versus-. 

• 	 The Union of India and others 

By Advocate Mr A. 	Deb Roy, 	Sr. 
.....Respondent. 

C.G.S.C. 

p 

* 
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O.A.No4120/1998 

ShriKamalaKanta Das anc16 others 	.....Applicant 
By Advocates Mr J.L. Sarkar, Mr M. Chanda 
and Ms N.D. Goswamj. 

-versus- 	 I  

The Union of India and others' 	 . .... Respondento 
ByAdyocate Mr B.C. Pathak, Addi. C.G.S.C. 

O.A.No.131/1998 

All. India Telecom Employeea Union and 
another 	

. 	.....Applicants 
By Advocates Mr B.K. Sharma, Hr S. Sarma 
and Mr U.K. Nair. 

• -Versus- 

The Union of India and others' 	.....Respondents 
By Advocate Mr B.C. Patha, Add.i.. C.G.S.C. 
O.A.No.135/98 

• . 7. 	 fe-Tocoll, [inployoiu Union, 
Line Staff and Group 'D' and 

,61othera 	 . 	.....Applicants 
• 	ByAcivocates Mr B.K. Sharma, Mr S. Sarma 

and Mr U.K. Hair. 

• , 	 -versus- 

The Union of' India and others 	, 	. 	.....Respondents 
By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

.8. 	O.A.No..136/1998 	. 

All India Telecom Employees Uniop, 
Line Staff and. Grup 'p' and. 

, 	 .....Applicantu • 	V. 	-. ••..-- • -•- 

; 	'Byicats Mr B.K. Sharma, Mr S.•Sarma 
ft'ändti\1c 	air 

1 . )Frsus... 	 . 

•'he/.i 	of India and others 	, 	•.e...Reapondente 

cate Mr A. DebRoy, Sr. C.G.S.C. 

• 	9rA:No.141/1998 	. 

All India Telecom Employees Union, 

	

Line Staff and Group 'D' and another 	.....Applicants 
By Advocates Mr 13.K. Sharma, Mr S. Sarma 
• and Mr U.K. Nair. 

-versus- 

The Union of India-and others 	S 	• ..... Respondents 

By Advocate Mr A. Deb Ry, Sr. C.G.S.C. 

I. 

• 	' 	
't ' 	 • 	 :T. 	. 
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10. 0.A.No.142/1998 

AU India Telecom Employees Union, 
Civil Wing Br.hch. 

By Advocate Mr B. Malakar 
S . • • • . Appiicants 

-v ersu- 

• 	 The Union of India and others 	. 	.....Respordents 
By.Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

0.A.No.145/199 

Shri Dhani Rm Deka and 10 others 	.... .Applicants 
• 	 By Advocate Mr I. •Hussain. 

--vers 
- 	 S  

The Union of India and others 	 .....Respondents 
By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

S • 

0.A.No..192/199 

All. India 'Telecom Employees Union, 
Line Staff and Group 'D' and another 	.....Applicants 
By Advocates Mr B.K. Sharma, Mr S. Sarma 
and Mr U.K. Nair. 	 - 

-versus-. 

The Union of India -and others 	 .....Respondents 
By Advoca-te Mr A. Deb Roy, Sr. C.G.S.C. 

O.A.No.223/1998 

All India.Teiecom EmplOyees Union, 
• 	jjine Staff and Group !D' and another 	.....Applicants 

y- 14dvocatee Mr .B.K.- Sharina and Mr S. Sarma. 

verstks- 

)I ' TheUt)n of ldia and oLhers 	 Respondents 
'B 	ocate hr. A. Deb Roy, Sr.C.G.S.C. 	• 	- 

-All lndiaTelecom Emplorees .Unidn, 
Line Staff .and -Group .'D' and another 	.....Applicants 
ByAdvocates Mr B.K. •Sharm, MZS. Sarma, 
Mr. u.ic. Nair and Mr D.K. Sharma. 	 - 

-versus- 	 - 

The.Union.Of India and others 	 .....Respondents 
By Advoc 	Mr B.C. Pathak, Addi. C.C.S.C. 	- 

.1 
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15. 	o9jjggo 

Al). India Telecom Employee3 Union, 
Line Staff and Group 'D' and another 
By Advocate8 Mr B.K. Sharrna, Fir S. Sarma and Mr D.K. Sarma. 

App1fants 

• 	 -versus_ 

The Union of India and others 
• 	

By Advocate Mr B.C. Pathak, Addi.. C.G'.S.C. 

RUAH.J. (v..c.) 

All 	the 	above 	applications ,  involve 	common 

questions of law and similar facts. Therefore, we propose 

	

• 	
to .di5po8e of all the above applications by a common 

• 	 order. 

2. 	
: The All India Telecom Employees Union is a 

	

• 	
recognised Union of the Telecommunication Deprtmnt. 

This Ufljo takes up the cause Of the members of the said 

• 	
Union., Some of the appljcatjons were submitted by the 

• I
x 

	

	 unipni.:.namely r ,  the Line Staff and Group :—•.fj. 

and some other applications were filed by the 
•/  

	

07 	•'caUa. employees individually 
4 	 Those applications were . 	I 

	

9easthe 	casual 	employees 	engaged 	in 	the 
• 1.., 	

/ *i,y 
• 	 e)4ci3mmunjcat ion Department 

/ 	came to know that the 
ervjce 	

of the casu1 Mazdoors under the respondents 

were likely to be terrhjnated with effect from 1.6.1998. 

The, applicants, in these app1jcatj, pray that the 

respondents be directed not to implement the decision of 

terminating the services of the casual Mazdoors, but to 

grant them similar ben'efjts as had been granted to the 
• 	

• 	employees 
under the Dopartinrit of Posts and to extend the 



5 

p,-,benefits of the Scheme, natitely, Caüa1 Labourers (G'ant of 

Temporary Status and Regularisation) Scheme of 7.I11989 1  

to the casual Mazdoore concerned. Of the aforesaid O.A.a, 

however, inO.A.No.269/iggB there isno prayer against the 

order.oft . termination. In O.A.No.141/1998,the prayer is 

against.: the cancellation of the temporary status earlier 

granted;:.to applicants having considered their length 

• of.: service-and they being fully covered by the. Scheme. 

• 	According..to the applicants of this O.A.,p the cancellation 

• was made without giving any notice to them in complete 

• 

	

	violation , ,of the principles of natural justice and the 

• rules holding the field. 

3. 	The applicants state that the casual Mazdoorg have 

been : cont. jnujng in their service in different offices ( 

the Department of Telecommunication '. inder Aseam Circle and 

N.E.. Circle. 	The 	Government 	of 
	

India, 	Ministry of 
	-4 

Communication, made a. scheme known as Casual Labourers 

Status and flegularjsatj.on) 	Scheme. 

IT/ 	 r'& 4 was 	communicated by 1tf- 	Ii- 

	

•_•j 	 '. LVfO-iL'4 

'f7 'datd 	
111989 and it came into operation with effect 

irojo.l9cg Certain casual employee had been given 

6.erlef it under the said Scheme, such as, conferment of 

temporary' status, wages and daily wages with reference to 

the minimum pay scaleof regular Group 'D' employees 
0 

iclUding.DA and HRA. Later on, by letter dated 17.12.1993 

the Government of India clarified that the benefits of the 

Scheme Should be confined to the caUal employees who were 

• : • 	engaged during the period from 31.3.1985 to 22.6l9Ed. 
However, 	in the Department of Posts, 	those caual 

• 	labourers who were. engaged as on 29.11.1989 were granted 

the benefit of • temporary status • on satisfying 	the 

eligibility criteria. The benefits were further extended 

• 	

•0 •• 	
;•• 
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to 	the 	casuallabourers of 	the 	Department 	ofsPosts 	as on 

10.9.1993 	pursuant 	to 	the judgment 	of 	the 	Ernakulam B.. 

of 	the 	Tribunal 	passed on 	13.3.1995 	in 	0.A.No.750/1991 

The present applicants caim that 	the benefit 	extendod 	to 

the casual employees wor}Lipg under the Department of Posts 

are liable to be extended to the casual employees working 

in 	the Telecom 	Department in 	view of 	thefact 	that 	they 

are 	similarly 	situated. As 	nothing 	was 	done 	in 	their 
4 

favour 	by 	the 	authority they approached this Tribunal 	by 

filing 	O.A.Noj3.302'fnd, 229 of 1996. This Tribunal by order 

dated 	13.8.1997 	directed the 	respondents, to 	give 	simila' 

benefits 	to 	the 	applicants in 	those 	two 	applications 	as 

was 	given 	to 	the 	casual labourers 	working 	in 	the 

Department of Posts. 	It may be mentioned here that some of 

the casual employees 	in the present 0.A.s 	were applicants 

'in0.A.Noa.302 	and,229 	of 	1996. 	The 	applicants state 	that 

instead 	of 	complying 	with 	the 	direction 	given ,by 	this 

Tribunal, 	their 	services were terminated with effect 	from 

1.6.1998 	by. oral 	order.. According 	to 	the applicants 	such 

, 	 . 
L%J 	%..IIVC 	L U COQJL.UUL.0 

- 	thus, the 	ppl.cants have approached this Tribunal by  

I  c \f.l?.pg the 'present 0 A 

• 	'I't 	 S>', 	. 	' 	 . 	 ,. 
11p, 	 ' 	'•'A 	 . 

\t.the time of adnission of the applications, thi 

Tri) passed interim orders. On the strength of the  

orders passed , by this '  Tribunal some of the  

apiicanta are still working. However, there has been 

complaint. .:from the applicants of some of the O.A.s that in 

spite of the interim, orders those were not given effect to 

and the authority remained silent.' . S  , 

5. . 	The • contention Df th'e.respondents in all the above 

0.A.s -is that the Association had no authority to 

9-- 
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re resent the sb called casual empjby:eeS as the casa1 

euployees are not members of the Union Line staff and 

Group 'D'. The CasUal employees not being réular 

Government erv-an&s are not eligible to become members or 

office . bearers of the ataff union. Further, the 

resporidomito have 'stated 
that the names of the casual 

employees 	furnished 	in' the 	appljcatios 	are' not 
• verifiable becaus of the lack of particulars The 

records according to the respondents reveal that Some 

of the casual employees were never, engaged by the 

Departnient •: fact, enqujrj5 into their engageij51 as 

casual employees 	
in progre38 •  The r.espondents 

the actjon to dispense. with the services of the casual 

emp1oy8 on the ground that they were engaged Purely on 
temporary basj5' for special 

r equirement  of specific work. 
The respondents further state that the casual employees 

Were to be diaengag5 when .there Was no further need for 

continuatjoflf their services BesIdes, the respondents 

also state that th present 'appljct3 in the 

Persons having no authority and Without the' 	

formal 	
procedure f 	

ccordiig to the reapondeflteSUch 

are not Ofltltled to  : 	og'urfeatj 	 or 
 and they cannot get the benefit - of the 

Scheme " of 1989 as this Scheme as retrospectjv and not 

prospective The Scheme is applicable nly'to the casual 

employees whb were 'eñgage before the Scheme came into 

effect The. respondents further State that the - 
employees of casual

the Telecomniuniti Departniont a 
. re not '8iInularly Placed as Lhoo or 

the Departijient of Posts. The 

Hon'bje 
also state that they have approached the 

Gauhatl High Court again st the order of the 
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I .  

Tribunal dated 13.8.1997 passed in• O.A.Nos.02 and 229 of 

1996. The app1ica,ts does ot- dispute the fact that 

against the order of the TrIbune), dated 13.8.1997 passed 

in O.A.Nofl.302 and 229 of 1996 the reeporidets have filed 

writ applicatjo. before the Hon"bhj Gauhtj High Court. 

However; accord:.j  to the rpliCants, •no interim order has 

been passed against the order of the Tribunal. 

. 	We have heard Mr B.Ic.Sharrna, Mr 'J.L. Sarkar,. Mr I. 

Hussajn. and Mr B. tla].akar., learned counsel appearing on 

behalf of the applicants andaiso Mr A. -DebRoy, leurnud 

Sr. C.G.S.c. and Mr B.C. Iathak, laned 
Jtddl. C.G.S.C. 

appearing on behalf of 'the respondents. The learned 

counsel for the applicants dispute the claim of the 

respondents that the Scheme was retrospective 'and not 

prospective' and they also submit that it was upto 1989 and 

then 'extended upto 1993 and thereafter by subsequent 

• 

	

	circulars. According to the learned côunèel ;for the 

applicants the Scheme is alo applicable to the preBent 

...pplicants,. 'The learned counsel for the applicants further ,, 	I/.\ 	•.. 
that' theyhave docUments 	to show in that 

. 	c' .i*e ion. The learned counsel for the applicants also 

respondents cannot put any cut off date 

of the Scheme, inasmuch as the Apex 

has not given any sucI cut off date and had issued 

ditec.ti 
P 

on ' for conferment of temporarstatus and 

spbsequent regularisation to thoeo casual workers who have 

colupleted'240 days ofeervjce in a year. 

On hearing the learned counsel for the parties we 
• 	feel that the applications require further examinatjo 

regarding the factual position. Due to the paucity of 

material it is not possible for this Tribunal to come to a 
I 	, 	

. 

- 7 	- 	

--- 	 jT 
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definite conclusion. We, therefore, feel that the matter 

should be re-examined by the respondents themselvea taking 

into consideration of the submissions of. the learned 

counsel for the applicants. 

8. 	In view of the above we dispose of these 

applications with direction to the respondents to examine 

the case of each applicant. The applicants may file 

representations individually within a period of one .month 

from the date of receipt of the order and, if such 

representations are filed individually, the respondents 

....... 	shall scrutinize and examine each case in consultation '. 	 . 
,•; .' 4 Y.,. 	 /j2'.. 

,5•i1i 	tfI.j-i the records and thereafter pass a reasoned order on 
.. fr / ,c7 	ntB of each case within a, period of six months 

(

( 

	

	

•.. 	.,•, 	- 

)Aafter. The interim order passed in any of the cases 

remain in 	force 	till the disposal of the - 
•e', 	-':D• 
•—r• representations. 	 . 	 . 	. . 	.. 

. 	 . 

	

9 	. Uoorder as to costs. 	 . 	. 
............... 

••IC;01I;AN . . 

MEMBEB(R) 	. 

Certified 
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c flfl 	FNTRAL ADMINISTRAT IVE 1 RII1UNAI 

fUWAHATI }3E:NcH 

- 	 C) A NO 170 OF 2000 

SriE:inay r)Es & Anr 	 Petitioner's, 

-. 	vs 

U. 0. I. & C}r's 	. 	Fesionderits 

NL. THE MATTER OF 

Reply 	to the Show cause 	reply 

submi tted by the Respondents 

The Applicants.beg to submit 	the reply to the 	show 

cause reply filed by the Respondents as fol lows 

I 	That the Applicants before deal mci with parawise 

reply bec to raise the preliminary objection regardinc4 

the maintainability of the show cause reply filed by 

the Respondents. Ih the said reply Respondents has not 

verified any of its pararaphs and there is no 

yen fic:at ion as such the said show cause reply 

furnished to the Applicant it is therefore prayed that 

Your Lordships may be pleased not to accept the said 

show cause reply and to allow the OA holdinc that the 

statements made in the OA are adm:i. tted 

2 That the Appl icant No 1 Shri Binay Das, entered in 

the services under the Respondents as casual WorkEr 

after •fol lowinci the due process of selection in the 

month of January, 1993 in the off ic::e of the SDO 

Microwave, Dimoruquri Nagaon and he was placed under 
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the direct control of one Shri Suresh Borah 9  HO, 

Thereafter he was transferred to Microwave Station 

Lanka and in the said station he worked upto December 

1994 The Applicant aqa:in was transferred to the office 

of the SDQT., Hojai Telephone Exchan e and in the said 

Exc::hanpe he was aqain placed under the c:irect control 

of one Shri Kamakhya Ran.ian i)ey, JTO, The Applicant as 

stated above was work incj as a casual worf::er since 1993 

and he used to get his salary under ACG-17 pay bills 

which is a recommended pay bills of the Respondents 

The Applicant No, 2 qot his initial appointment in 

the year 1981 and to that effect the Respondents placed 

indents to the Distract Employment Exchanqe The 

District Employment Exc:hanqe on receipt of such indents 

sponsored the name of the Applicant No 2 Shri Madhu 

Sincj Hira for such appolntment. After the initial 

appointment the Applicant Was placed under the 

Construc::tion Officer (1') Naqal and in the office of the 

SDOT Naçjaland as casual worker. Thereafter the 

Applicant continued to hold the post till 1991 and he 

was transferred to the off ice of the SDOT Hoj ai Sub-

chvisicn 

Copies of the 	employment exchange card and the 

certificate issued by the Sub-divisional Officer,  

Telegraph Dimapur Naqal and are annexed herewi th 

and marked as pjjexure-RJ/1&RJ/1A respectvely. 

Ar 
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3 That with regard to the statements made in paracjraph 

a of the show cause reply the Applicants hec to state 

that so far as Applicant No I is concerned he was 

ml ti a). ly engaged in the year 1993 and continued t:i ii 

the fi 1 nc of the case On the other hand the Applicant 

No 2 who was initially appointed in the year 1981 has 

also wort<ed till the filing of the OA However, on 

rec::e ipt 0 ....the notice 	alonciwi th the order 	dated 

19 5 2øøø protec;ting the service interest of 	the 

App]. Ic ants 	the Respondents without I ssui. ng  any order 

terminated their service 	As per the order dated 

1 .9 99 (Anriexw'e-4 to the OA ) the Department 	of 

Telecommunication has decided to extend the benefit of 

the 1989 scheme to the recrui tees up to 1 B98 In fact 

the AppI ic:ant were in engagement with effect from their' 

initial appo:t.ntment till the fl 1 ing of the OA 

Ther'efore their cases are requl red to be considered 

under the said Anne>ure-'-4 order dated 1.9.99.  

4 That with regard to the statements made in paragraph 

(b) of the show c:ause reply subml tted by the Respondents, 

the Applicants beg to state that both the App]. icants 

were in service with effect from their respective date 

of appointment without any break:: Payments have been 

made to them by the Respondents through the  

departmental py slips prescribed for such casual 

workers namely ACG-'17 The App]. ic:ant5 also denVas the 

statement made by the Respondents regard ing creation of 

g 



recui ar post for theme In fac:t almost; 900 posts (Gr "D) 

have already been sanctioned to Assam Circle and hence 

qLtest ion does not arise regarding creation of any 

further posts 

It 	is 	further stated that 	the 	Appi icants were 

appointed 	mit ial :ty after 	following 	the dUC pT'OCCSS of 

law 	and as stated above the Appi icant No 	2 	has been 

sponsored by the District Employment Exchange 	for such 

appointment 	Respondents 	in 	fact 	in 	the 	year 1997 

started the process of granting temporary status to the 

casual 	workers who were recrui, ted between 	31 3 85 to 

22.6.88 	and 	to 	that effect 	the 	Applicant 	No. 2s 

biodata 	has been submitted by the SDOT., 	Nac:jaon 	to the 

concerned 	authority indic:ating the days of work in 	a 

particular 	year. 	The said biodata was approved by the 

JTO, 	Groups-I 	Hojai and which was counter 	signed by 

SDOT 	Nagaon 	along with SDE (P) 	SDOT- 	Nag aon, SDOT- 

Diphu 	SDOT -- Hai a:i 	and the SDE (C) H1CN 	Further his name 

appeared 	in 	the gradat;ion 	list prepared by the 	Telecom 

J)istricb 	Engi.neer, 	Naqaon 	at 	i;erial 	No. 	6. 

Copies of the biodat:a su1:m:i tted by the SDOT, 

Nagaon and the gradation list circ:ulated vide DO 

No. 16.9.94 are annexed as Annexure-RJ/2 and 

RJ/2A respectively. 

On the other hanc: so far is the Applicant No. 	:1. 	is 
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concerned after receipt of the notice by the Hon 'bie 

Tribunal 	the 1DM Naqaon, issueci a letter 	dated 

26 	2000 to DE Microwave Proj ec:t ask ing for h is 

service partjculars and the 	Division Engineer in 

reference to the said letter submitted the part ic:uiars 

that he has comp.1.eted 270 days in the year 1994. 

However, in the show cause reply in paragraph b the 

Respondents indicated that he did not work in the year 

1994. 

A copy of the aforesa:i.d letter dated 26 6 2000 

and the reply of DE enclosing the service 

particular are annexed as 

respectively 

That the App). icant No 1 has also issued with 

certificate by the c:oncerried authority i e 	JTD Gr.  

Hojai Telephone Exchange 	Hojai that he has been 

working 	since 1994, December at Lanka 	Telephone 

Exchanged 

A copy of the said certificate dated 24799 is 

annexed as Anne xure—RJ/4 

That from the above the service particulars placed 

by the Respondents in the show cause reply can be 

tre ated as vague and without consulting any record In 

fact the App]. icants were in engagement till the filing 

of the case and after passing of the interim order 

dated 19 2000 and after receiving the notice from 
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th is Hc.n b :i e Tribunal the Respondents have d iseriqaqed 

him for whic::h the Respondent are ii abi. e for Contempt of 

Court Proc:eed ing 

5 That with r'eqard to the statements made in paragraph 

of the show cause reply submi. tted by the Respondents 

the AppI icants beg to reiterate and reaffirm the 

statement made above as well as in the OA In reply to 

the statement that they were never in departmental 

service the Applicant beg to refer to the Annexures 

mentioned above as well as Annexure-RJ / 1A and Annexure-

RJ/2A in case of Applicant No.. 2.. Simi I any in case of 

Applicant No.. 1 Annexure—RJ/4 and Annexure-RJ/3A will 

speak the truth 

In reply to the statement regarding their p:i.cking 

up from market in randomn the Appi icant begs to state 

that both the Pppl icants got their initial appointment 

pursuant to due selection process prevail ing at that 

time.. In fact Annexure"RJ/1A certificate dated 11 ..6..93 

will speak the correctness of the statement.. 

The Applicants in view of the aforesaid facts and 

circumstances prays before this Hon 'bi e Tribunal for a 

di rect ion to the Respondents for product ion of 

relevant records including payment register at the time 

of hearinci of the case.. 

4 

6.. That in View of the above facts and circumstances 

-s.. 	 -- 	 - 



0—  
p 	

- -C- 

the Appi icnts prays before this Hon 'bie Tribunal that 

appropriate direction may be issued to the Respondents 

for lextending the benefit of temporary status to them 

it retrospec:tive efiec:t with all c::onsequential service 

benefits includinc arrear salary, seniority 5  etc. 

Ve r i f I cat :1. on 
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VERIFICATION 

I Shr:I. Binay Das 5  acje about 29 years, son of Late 

Gob :Lnda Das 1  casual worker under SDOT, Hoj ci Sub--

division, Naaon, do hereby solemnly affirm and verify 

that the statements made in paragraph 

are true to my knot;iedcje and those made 

in parccraphs t,,, 2 L5 	are matters of records which 

are bell eve to be trLe and rest are my 	humble 

submission be -fore this Hon 'ble Tribunal 

I 	am the Applicant No, I in 	the 	instant 

application and as such I am authorised by the other 

App]. icants to sewer this verific::ation 

4 	 CJ" 	CYV 	 S- 

Jiv am 

c-6 '1 
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1!eriod Mr. Sig. of Unit: 
From To No. 	G.O. 

'1 

NAGALAND EN 1   
D1V1J 

Personal 4recordjl ____  
Of Empromen 

On Muster ROj: 

' 'Name- ......;.t• 	 . 	. j 

	

Si iad 	- 

	

?ate of Birth .. 	. ... ... - ........ 
Father's name. .A. .t 	. 

vv- 
Present address./..  

Permanent addressy.— 	 1. 

Employment Exchange Re:gn No. & 
• Otfice( (if sponsored) ........... -- - 



I ONK 

_j WHur IT PlAY CINCgR 

Crjfje that Sri. Maáhu O.k., S/S Sri Motizarn Duka, - 

Kakj N.iJsn ha WIk..d as a Sasta1 1sbj und. this 	 on fr.m 
31/4/81 to 51/4/52. 

Ha .c Was euçs.r.d by Oietriat Ein1.yrnant Exshanç.jns$! 
Nij1, iio 	

eons&rin No. Il'/I..5/a2. 

sria  

imaur::Nit,n.. 

/ 
I  ~ S-1 'I S,  0 

II, 
	

fl 

-- ----. 	 - 
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-_----_ 	K 

Stateentshwing etai1s in respëctOf casual 1ab.irerc 
' recru ted af:ter 303.85(xclu.3ircj the casual .labcurcrs) 

recruited between 31.3.85 to 22.6.8 for project/Railway 
EiectricaUan work3). 

Naicof the casual labrers.., 	 U. SGL 

Da4 	of birth........ 	 Il 

oate o f ppointment as. .... 

Periodof service each year... 	
- 

i98586,87 0 88,89,90,91 0 92 	 — 	 )1 

93 	
: 

— 
tJhethQr employment xchan9e...  

r'rc,ceure was followed in r 
resOn thereof. 

(). $or for &np1oyny casual,. 	 (1 
labourers after 31.3.85..  

e. 
7. Officer who app ,rpved enp1oye..ment 

of casuallabourérs,.. 	 I-c-'  
I- , Z~' -  . -, ~ - ~ _ 

. 	 reason for cintinuonce:- 
cf casual 
.ln3pitE of crer for triiination 	 : 	 * 

S nature of S.I/L.I.perio..i fromn..;...,...,. '1c..', •" 

I 	 .6) 

:i:r..ture of c,n cernej Y.T.C. period frcTn.....,.. te.... 

onr.tr -A c,,n  --tu rc for the  

SDE(P)/Z. s.C. T/Nann/Diphu/ 
43, D,),T/4aoa.r. 



r NpD\\) 	1rL Cr f 	t d S tt  

ibItdflt of Vil)aQe...UI,..t?, 
• 	 Dist.Na(Ms.He ia working under me aj 

MazQ1 on 	Ut17• ' foowø. 

J an/90 

M.irctV9 0 

April/SO 

May/90 

June/90, 

July/90 

ItUQ/90 

sept/90, 

Oct/90 

i1cv190. 

Dec/90 

-- jan/91 

?arcb/91, - 

April/91:9_ 	
- ..•, 

May/Si. 	- 	 \"_ 	' 

uae14, •- 

July/Si. 	_ 
Aug/92. ..- 

Oct/93.. 	
.- 

Nov/91. 	-- '2-2--,i 
Dec/91, 	- 	 . I 	•)' 

wig 

J ac/9 2 
Thb/92, -o 

	

arch,/92,_ 	t
021 

	

May/92. .- 	 u 

Juuà/92. 

July/920 
Au/2. _ J 
Sept/92. 

Oct/92. 	 , 
Nov/92.  

Dec/92. 

rZ9~~ 

9.6  _ 	4 ,. J*n/94 Ji/95 	- 
eW93. 	.-...- . ,,• PeW94..-.4 	)' . yeb/95, - 
arc/93.-, '' 	 . March'94.- ( Y H Nct/95.., l)  

April/94. - April/95. 	1 
14ay/93 	.... )4r/94.  May/95. 	-_---) 
Jure/., .. . 	June/94 0  . 	jc '1 JUfle/95,  
July/93. July/94. 	s July/95. .- 

- -- 

Sept/93. - Sept/94. Sept/95. --- 

Oct/93. Oct/94. Oct/95.  

Nov/93. 
. 	•3 	,, 	... Nov/94. - Nov/95. 

Dec/93 0  __c 'T'TheW94. - 	 ., ' Dec/95. 	- 	 - 3 li 

J an/96. 
 

Feb/96, 

Jiarch/96, J. 	. 
kpril/96. 

May/96. 
., 	.1 	.. 

un/96. . H 
July/96, 

 
/.ucj/96, 

Sept/96 0  

Oct/96. 

Nov/96. 

Dec/96. 



. •.r 	 • 	 - 	 A>cL)R - .4 	. 	. 	.,. 	 . 	
.\.—. 	

• L 	 ::.., 
. 	 I 	 '•' 	 ..., 	: -. 	....., : 	.K.A(lIik)Ti X.''.L 	• 	Offjcoof tho o1com Dintrdt 

I)itrict rLiio1', 	 Tolecorn Dt:t. 
•)fl "( 1*coni flizt. Rtfrio,fl 	 II 	!C1Ofl. 	' 

:' 	 . 	 . 	 •• 	• 	
: . . 	 . 	 1).0. No I.5/Cnl)ui1 ?1(r)or/pLlrt 

I) r 9ri Ch udh .tiry  , 

: 	 ijiaP'cP)rtfl1? the Grcdation itat of Ca3u14azdoQrnnj 

	

. 	r;c' in!i.vi.ml proforini report cortificcito cu1y nigro by concerne1 
.. 

 
1.1. /.j .J't)ri ird cottttrinuci by you and zubrnittod to thi6 orico 	• 
it iti eCfl that a •1rro number of casuQi mazdoora are dui to be 
cor41rrd 	nryl working continuously without d&apencinpç with tha. / 

•tt.r rvico. Evm thenyou have rocruited toflowthg cuin1 thzdoord( 
i 

	

	•t;. 22.G.L8 and t1i1 the suine prnctic' in continuing vioiati.n 	... 
th h.tbez- nuthoritie3 orthr,  

tI)i 'I (Oflfl(a tion you tire rQquoai ad to intimto tho cauno 
r rc'cruitmrt of ,..thoo mazdoor,  

If your roporb1n.thin rerd is not wtisfnctory •nd justity, tho 
in, 10 Jt/,)('tI 1 nuiyl to t.ko diicip).irrnry ctioi 	:inat you.' 

1 urucr it i to be noted that: 1) Cuua]. 74tzcioorc who 
'".'J fl1QC1y 	 'M•1 nrrl wili be T3M inunt be utdiz3oc ira 

opntrttc;t.r)r woi- 	o thrit 'no c1jtjOtUhj fus 	in involved I:, 1acurri 	in en:(:trtj oxtra rnazdoornAthn ilotmont oz waes:hii fl1:y 	oøfl ;nl'(t 	y EX)'t. 	 . 
) It .tht't'Q in no cuffjcjint uxx worka , .n'tho 3ub)ivi1on, 

;uthe I 1v(,  rted to the Qtheruh-Djvjnjon 'cÔnsultin'w.th 
IIU1.t CIf'I',j 	rt! 	() tIi't no hily 'r. i. M. 	ar 1kro tiit t:&r*.'r.t1.1t3 , 

•% Y (fl 1 

	

	J)r;d i to 6 'rri under one t3I/LT for croth 

41 
3) Ccui1 Ia::door ,hoav coferd. Tt•1, their  

yra"x 	pe tt(Lra t.n ACd-1 1,Mr-.3 nn4 ACi-2 biUi or LJ1i... 
JiOr, 'rnc1 

 
S. I). Wi repctivo1y mw3t o prenorvol as in:3tructed 

1:i r .'i'Lay th I 	1 rice P.O. letter. or oven ' nurdr thtec1 213.Ia. 9/4 - 
c 	produced at nny ttrio to hirher authority 

.0 ..01 .u1 for. 

"ar'ae 'of 'h7doors 

" 	a t' 	.' a r 	a ) 	 1 0 	• 

 

Rita 'i .'ku r 
Iu 	 11 	'ii flibltn&h 1t1.nr.  

I.' 	' 	I •1'\ftanracit 	ti 
Dl. pan K urna i U th 

adhuin'g Hia 	
T) 	

fey 

• 	0 	•.• 	
0 	U . 	

('ii; 	;ri Jar;t 	,rinn. 
I' 	J 	 Oil U 	It 

0 	 . 	•• 	.• 	,. 
Your 1ccaroly 0 	 a, 	t 	. 	0 

0 	 0 	 . 	0 	 0 	•• 

	

0l 	 , 	 .0 	( .K./  4 i ri)1  A '>. ( h 	&aa 	 - r 	 ' 
• 	( 	. 	 . 	0 	 0 	 . 

0 	0 
.1I0j 	 fl 	

0 	0 	 '• 	0 
:' lo• 1 IV(O%'rr.;.a t 	u to lihin 3 fl.O. T/. tDE(P) (cp) 0 

/ 	 t)4 

	

I 	 0 	 0 	 Tc,).cicom fli3tr.tctErj1oor' ..... 
e1ecj'a DiLt NCCI S 
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• 	 OOVTO1NDJA 

	

• 	 DEPARTNT OF ThLECO1UN1cAT1ONS 
•OFCE OF THE ThLECOM DISTRICT MAOER 

NAOAON ASSAM 

No E.336/Court-Casef2000-2001t3 	Dated at Naguon the 26-06-2000 

	

• 	The D.E. .Mcrowave Project 
waht; 

Sub-CAT case No.17012000 tiled by S/Sri Binoy 
Das S/GlAtd Cobindas and Madhu Singh  
I'Iira 5/0 Late Motinun I4ir. 

Thii is to intimate you thatihe above mentioned pCrSOnSIIaVC 

appoac1ied the l'Iontb$e CAT Guwahati praying forthoir regular absorption/ 
appointment as Dc casual labourers in this paztment Their stternent revealed That 
they. were initially engaged as casua workers by the 010 the SIX) M/W Project 
DiinoruuriNagaon since January 1.991'tley continued to serve there till 
Dec/94. 

As such you are requested to kindly finiisb their engagement 
--=• particulars to .  the U/S at the earliest. 

This may kindly be treated s niot urgent 

	

--- 	
- 	 - 

SDE(HRD) 
0(0 the 1DM Nagaon 

Copy to :-l)The S.D.E. M/W Project Dimoniguri Njpn for his kind information 
nffiInSW'J l'flfl 

• 	 . 	 ,•. 

SD.. (HRD) 
O/OtheTDMNagaon 
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1.v rIN Z CENTRAL ADMINISTRATIVE TRIBUNAL 	---- 
cOlt 	 (c,?(  cc 

GUWATI BENCH 

No 170 OF 2000 	 rL 
I SSO 

-- 	Shri Bin,  oy Oas & others 

VS 

Union of. Thdia & others 

iNz THE MATTER OF - 	- 

• 	 Show :Causc reply zibitted by the Respon. 

dents. 

• 	 The respndents beg to süit how cause ±eply as follows : 

That there is no scheme introduced in the department 

in 1999 for grant of tenporary -  status to the caual. 

labourem iowever, as 	one time exception, the TCHQ 

agreed to in principle, to confer Ty. Status to all casual 

• 	 labourers eligiblid,and working in the department as on 2. 

1.8.98 	 S  

Teywere not In engagement ae on 1.8.98 and hence 

they are not covered• by the spca3. relaRatlon. 

tThat  Shri Binoy Das (Application No. 1) and Shri 

1dhu Singh Fira (Applicant No. 2) were occasionally 

engaged by e field Units for performance of work whIch 

-s puzeiy -casual and intermIttent in nature for whtch 

creatIon of,  regt&ar post isn not justified. 

• The appiicats were not appointed by any -aàthority -- - 

ror thefr servIees were utilsed against any sanCtIoned 

	

• 	 vacancy. No s-electicn procedure was also followed before 

engagIng-  the applicants by oraL order. 

The app1Icaits were -engaged for the following 

• 	• duration:... 

Shrnoy Das 	 Shri -- Madhu SinghlIra., 

• 	'Year - - 993 	Nil 	 • 	Aug. 1993 -- 30 days 

• 	 • 	Contd,...... 2/P 



- 2 - 

Shri Blnoy Das 	 S,ri M adhu Singh Hire 

• 	 Year 1994 Nil 	 Jan. 30 days 

July 31 " 

Nov.-21 U 

Dec-31 
139 da. 

• 	 Year 1995 Jan.-31 days 	f 	Jan.-31 days 

	

-Feb- 28 days 	 Feb- 28 

	

- ?arch25 days 	 t!larth3l ' 
84 days 

July-23 It 
'..• 

Aug.-31 

&ept-1.5 •".. 

Oct...05. 

194 days 

Year 1996 	 Jan.25 days 

Feb.-28 days 	 Eeb.-20 days 

	

March-07 day's 	 June-25 days 

july-08 da1 
778days 

Yar 1997 	Nil 	 Nil 

Year 1998 	Nil 	•, 	 ' 	 NIl 

Year1999 	•Wil 	 ' NI]. 
• 	 'Year' 2000 	Nil 	 ' 	 Nil. 

'Frin the above particulars ;,, It Is vividly clear., 
that the 	 were not' engaged for any deprt 

mental work, on a coitinuous 13asiis in any calender 

yeer. The applicants have not been engaged for any 

work after July, 19964 

Cotd, .. ... . S 3/P 



(C) 	iat •  the applicants have wrongly claimed that 

they axe still in sevicé with the respoñdt-depart_ 

ment In fact they were never ±n depattmenta1 service. 

They were p.cked up from the market in random whenever 

additional labourrx was needed for any local,project/ 

?4tce work-on a day to day hass. In any casE, they were 

not engaged after 1JU. y, 1996. 

The APPlicants have.not been engaged for any 

departmental work in the last 4 years. During this 

long period the applicants did not make any appearance 
or pressed for their reengagement. Their diaital for 

reer2gagement and/or grant cf ?y ,. status is bared 
by lima.tajon. The relagation grantedby PCIiQ in  i.  

1999 

Veriftjon 

i 4 g 
I. 

p 



1 

I, G.C. Sarma, Asctt. DIrector Telecom (Legal ) 

i 	beiflg autiloriced do hereby soleumly declare 

that the stateints made in this show cause reply Is true 

to zy kiowlede , inforiation and believe, 

And I sign, this verIfIcation on this 
r 	

day 

of 	 2000. 

fi-' 



-U'- 

TT 
GuWhaut 3efloh 
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BEFORE THE CENTRAL ADMINISTRATIVE TPJ}3UNAL 
GUWAHAT I BENCH 

fLA No 173 OF 

iri J3iny 	&( TT. 	 F'tit;crr 

U. O 1. 	Ors. 	..M..Rcpcndents. 

tN THE MArTEN OF  

Reply 	to the show cause 	reply 

submitted by the 	 spondents 

The Appi icanti; bect to subwLt the reply to the show 

c'ive ctpYy fjlpd by the Respondents as follows 

I. That the Applicants before deal in 	w i t h pra.wi 

reply heq to raise the preliminary objection rearthnq 

the uaiitainahi1iy of the show cause reply filed by 

the Ri3spondevits. In the 5said reply Respandents has not 

verified any of its paragraphs and there is 	not 

veritiction as such the said show cause reply 

furnishsd to theApplicant. It is therefure prayed that 

Your Lordships may he pleased not to aci:ept the said 

show cause reply and to allow the OA holding that the 

statements made in the OA are admitted. 

2 That Hip (p1icant Na.1 -3hrA Einay Das, entered in 

the servi e 	under the R pr; -,dvri = as c:ul wor:er 

after £nl 1 ow i nq the due prctss of sl t ion 	n the 

month cvt 	• nunry, 	1993 in i'- e of f 44 c e of t h e S.)D 

Microwe 	ttinoruquri , Ngaon and he was p aced 	kiider 

, 



V 

the dirpc:t controi of one 3hri Surinh Borah 	JTO. 

1cr rter hr. weii trnFYrerrrd to Mi cro;ave Station 

1ana and in the sairl &atior, he worked i.iptc December 

1.994 The Appi icnt again r. tr cfcrr'c1 to the office 

of the SDOT, Hoiai Telephone Echanqe and in the said 

Exchange hr w iin plced under the direct control 

of one 3hr i K amak hya Rr*j ;n Py, 310 The App 1 icar t as 

stated w3ove wa. 4,17i7kintj r; a 	I worl~er since 1993 

and 	he uJ to qet hi salary uncr ACf3 - 17 pay bills 

tjhich J s a rs:uininended pay hi 11 	,' the Resiporident s.  

T 	App1icarF No 2 got his iniLii appo:tntment in 

the yea?' 191 and t. that effect the. Rpondent% p1 aced 

irthnts t, the Dtr1c 	ITmptoymen 	ince 

District Einplcyment Exchp.nge on recetpt. of such indents 

sponsorcd the nrne of the ppJ icant No 2 Shri liadhu 

Sinq Hi ra br such appoi ntment.. After the i ni tial. 

appointment 	t h e £ppi icnt w as p1 ed 	under 	the 

Construrtion Officcr,  (1) Nag a land, in the office of the 

DOT, 	N:.ind as c1-ta1 wort.:e . Thereafter 	the 

Appi i c a n ' cortiru.ted to hold the i::ot : ii i991 and he 

tranfereci to the tfffice of the S1)O1 Hc3jai Sub-

diviicwi. 

'op 	of the 	ernployirent 	irtrje caT'd and the 

cerF. ficate i;sud by the Sub--div isional Off ic:er, 

Tclr-rph J)lmpup, Waçjaland are anrxcd herewith 

nd mrked as nnexure-RJ/1 ' RS/1A rsr,ective1y.. 



Li 

3. That with recard to the statements rnath in paraqraph 

a of thE 'how cw reply the Applirants becj to st:ate 

that so 	 pplicank No I is concerned 

initially enaed in the year 19. and cnt.irued 1:i 11 

the f1lng of the case. On the other hand the applicant 

Na.2 who was $ritafly appointed in the year 2901, has 

aisø worked till the filing of the OA. However, on 

receipt of the notice aIoncjwith the crcfer 	dated 

19.5.,200,  protecting the servic:e iterest of 	the 

applicants, the Riipondents without isinq any order 

terrut;ed their service. 	As per,  the order dated 

2 .9.99 nne>ure-4 to the OA) the Department of 

Telecommunication has decided to extend the benefit of 

the 1989 scheme to the recrulteeS up to 1.8.961. in fact 

the Applicant were in engagement with effect from their 

Initial appointment till the filing of the OA. 

Therefore their ca are required to be roniidered 

under the said n e>ure-4 order dated 1.9.99. 

4 That with regard to, the statements made In paraqraph 

b of th uw cause 'eply aubmitted by the Respondents, 

th e Applicants beg to state that both th e Applicants 

were in sorvice with effect from their respective date 

of appointment without any broak. Payments have been 

made to them lby the Rpondents through the 

departmental pay slips prescribed for such casual 

n'kers namely ACE-4-1- 7L TheApplicant also denie€ the 

statement made by th 	esponderts regarding creation of 



regular post for them.. in fact almost 900 posts (3r.D) 

have already been canctioned to Assarn Circle and hence 

ouestiori does nat Wise regarding creation of any 

further posts 

	

It J. 	further stated that the Applicants were 

appmnted initially after following the clue process of 

)aw and as stated ztbove the Applicant No.. 2 has been 

sponsored by the District Employment Exchange for such 

appointment. Respondents in fact in the year 1997, 

started the proceE of grantlr3g temporary satus to the 

casual workers who were recruited betw,en 31 . 35 to 

nd to that effect the (pl.icant No. 2s 

biodat 	h 	hen subrnit:ted by the 3D31, Naganr to t h e ,  

concir- rn e(:r au4;hori ty md ic at i ng the d 	of work in a 

particul r 	 The zaid b ic,data was app roved by the 

STO. 	r;r'r p - I Hcj a i and ih ch 'a counter ';iqned by 

DOT. 	rjan alcmçwith SDE(P). SDOT"- Nagaon. SDOT* 

DiphL; 3  SDflTHciai and the SDE'C)HICN. Further his name 

app red in the çrathttion I jut prepared by the Telecom 

District Engineer, Nagaon at SCT'ial Na. 6. 

	

Copi 	of the biodata uhmitted by the SDOT, 

Nagaon and the gradation list ctrculated vice DO 

No,, 169..94 are anneyed as nnexure-RJ/2 and 

112 respectively 

On the othr harbd so far is the Applicant No. 1 is 

-a. 



( 

/ 

6 
7 	 ( 

ncerfled after receipt of the notice by the Honhle 

iribunal the 1DM Waaon issued a letter dated 

266.2000 to DE Microwave Project asking for his 

service particu1ar and the i)ivisirn Engineer in 

reference to the said letter submitted. the pwiculars 

that he 'has completed 270 day! in the year 1994. 

However, in the shaw cause reply in paragraph h the 

Respondents incJicted that he did nol ,. work In the year 

1994. 

A copy of the aforesaid 1ettv. dated 266200., 

and the reply of DE enciosit,g t h e rvce 

particulr are annexed as  

respectively 

That the Applicant No. I has aiso iwd with 

certificate by the concerned authority i.e. JTC) Gr. 

Hojai Telephone Exchanqe Ho,jai., that he has been 

workng 	snc:e 1994. December a t Lanka 	Tel Qphone 

Exchange. 

A copy of the soid certfic:ate dated 24.7.99 is  

JiflCX((1 5 AflflJrjJJ4. 

That from the above the service particular% placed 

by the flepencients in the show cause reply can be 

treated as vague anj without ccnwltlnq any record. In 

fact the Ae1ì c;nts were in ericaciement till the fi 1 inc 

of th ti and after p sing of t h e interim order 

dated 19,t4 4  slnd fter recrivnq the notice from 



L 

this Honbie Tribunal the Reponthmts have di.ençaQed 

him for which the Respondent are lihle for Contempt of 

Court Procet-d-ing.  

That with reçard to the statements made in paraqraph 

c of the show cause rcpiy submittcJ by the Pespaindents 

the Applicants, beg to reiterate an1 reaffrm the 

statem€nt made above as well 8t4 in the O(. In reply to 

the statement that they were never in departmental 

service the Applicant beg to refer to the Anne<ures 

mentioned above as well as nnexure-RT/iA and Arinexure--

RJ/2i In case of Applicant '4o, 2. Similarly in case of 

Applicant No. I nreureR3/4 and Annexure-RJ/3A will 

speak the truth. 

in reply to thr statement rec -ia-rdiing their,  picking 

up from market in rari1om th ApI j cant hegs to state 

that both the App icants got their initial appointment 

pursuant to dce 	it ion pr's rrev, 1 irig at that 

time. In fact: Arr 	, rc—RT/IA certi ficute dated II 6.93 

will speak the rorrecthess of the stalnient 

The Appi :cantc in view of the afor said facts and 

circumstances prays hefore this Hon hle Tribunal for a 

direction to the Respondents for prodt.ction of 

relevant records 	 a including pyment renist 	 me er at the ti 

of hearinc of the rase 

6. That in view of the above facts and circumztances 



the App L ici.n 4s preys before this; 'Hon'hl,r ,  Tn buns 1 t h a t 

appropr ate d ric: U on may be to the Resporidents  

for e>tend iig the beef it of twnpordry ;ttu to ;hrNT 

it i'etropect1ve ef -Vct w th al I cor cqu€:nU aL r'v ce 

benefits including arrear sal,avy, er c'ty, etc. 

Ve r 	i c at ion , 

S 



V. 
	 EL 

VXFIC1TIth4 

I Shri, Binay Das ace about 29 years, son of Late 

Gobinda Das 	casual jL)rker under S)OT, Hofai Sub- 

division, Nagaon, do hereby sotemnly a0firm and verify 

that the statements made in paragraph  

are true to my Pn &w ledge and those made 

in paragraphs J1 	_ are matters of r'ecords which 

are believe to be true and rest are my 	humble 

submission before this :Honble Tribunal. 

I 	am the Applicant No. i in 	thi 	thstant 

application and as such I am author:Lsed by the other 

Applicants to seter this  verific:ation. 

01 o-L  

,\JJ 	LO-rO. 

;~ 
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Period Mr. 	Unt S1g4 of 	 oiv 

	

From To No. 	G. 0. 
ci 	t::: .•.- ' 

I 	 Personal recordf A 
Of Emp1omen,pj P A. 

	

A 	 - 	 On Muster RoU 

maw Name 	 l 

	

/ 	 4*9  Skt 	dk?i7 

	

loate of Birth -. 	... ... - ......... 
Father's 

	

• 	 I 	..Thc..J<QL4._ 

	

. •. 	 f 	Present address./ 	 1 

• 	. 	 .---• 
Permanent add es  

H - 	Employment Exchange Regn No. & 
I 	 Office( (if sponsored) .. .........- * 



	

jO 	
ExuE- 

TI WHIM IT MAY CINCCN 

Csrtj'f'js d that Sri. Madhu Oak., S/i Sj Mstjrsm O.k, 
Kakj Nswq.n hadWtk.. *.s a Sasuil lalmozi r. UflO:.this :1 Vj3j.fl from 
31/4/8 to 1/4/82., 

He 	50a.rs ly Jiatjj 	Em1.ym.nt Exshang., Twansah1 
N*.ian, viO 

nod

/  

• 	 .Su.Ojvjsj.na1. I?•fj 

iimapur;:N a I,r  

- 	- 	

-- 	 - 	
1 



/ 	. 
5r..atent.showing 	etat1s in respect of casual labourers 
recru 	ted 	after 30.3.85(xc1uJi..ng the csua1 1abcircrs) 
recruIted b•tween 31.3,85 to 22.6,88 for proj ect/Rali way 
E.lctrLEicatign works). 

e of the casuall 	ers,  

nate of birth....,..  

3, 	iate 	of 	Y)pojntmeflt 	as. 	
.... tc 

4 0 	Period of service each year... — 
1985 h 86,e7.88,69,90,91,92 — 
93 	(ro.l No 	orkjr 	mys). . 

, 	Nhet.t-r ccnployment 	xchange... 
rrceure was follow3 in r 
reesod threof, 

, Reason for Ecnployi.n9 casual,. 	 L / 
labourers after 31.3.85.,  

7 Officer who .proved ernpioyeient 
of casual labourers,.. 	 j-OcL' 3T.C6-p L 

1. The reasor for cintinuance:- 
of casual labourers-eormi-ae., .... - - ..  

lnspiteof criers for trrnjnatior. 

Sin•ature'of S.I/L.i.perioi .frorn............. ttc..., 

:irture of cnern' 	Y.T.C. period frcni........ to... 

our.tr-r ;A(;ni,:turc for the 	c:i frccn...4 

3D1(P)/Z . . C. T/ Qanr/Diphu/ 



L(L 
NpD\) 	SL C':.' rti. fied t dt 3hri....,...,,.,., 

Oist.Naon(Aas&,He is working under me as  
mazdo.,c on. ACO-17 a follows. 

Jan/90 

YbI9O 

H iarcv90 

April/90, 

May/90. 

June/90, 

July/90. 

uc2/90 . 
sept/90. 

Oct/SO. 

tiov/90, 

Dec/90. 

eb/91, U. 

MacW91.- , 

May/91. - 
üIe,i )1 • PM U 

July/91. ---.. 1) 

Jug/9. 	..- , 

Sept/91...- 	, 
Oct/91.  
Nov/Si. 	 ,y 

Jan/92.- 

Yeb/92. -o , 

rct/92._U 

May/92., - U 

Juuè/92. _-- i,•• 

July/92._ 

Auf92, _- 
Sept/92. 

Oct/92. 
 

Nov/920 -fflJ Ji 

Dec/92, U 

JJ941 Jai/95. 
}'eW93. 	--- FeW94.-.4 1V95 	- 	-3 

rc/93. - '' 
 H arctV94, 15 U Nc/95._ 1 , 1  

April/95.  

11ay/93. -- H H/94. - May/95. 
Jue/. .. . 	Junó/94. C 	' Jure/95, 	o i, 

July/93, 
. 

July/94. -'7 	s July/95. -- 
~43 .  

Sept/93, - 3ept,'9441 Sept/950 	U 
Oct/93. Oct/94, - Oct/95.  
14ov/93. - Nov/94. 	_-1 I; Nov/95. -4 ' 

Dec/93. _-. 	3 ,, 

tec/94. - Dec/95.  

Total., Total., Total.... L1C 

J a.n/9 6. 
 

Feb/96, 	
..- Jo 	) 

March/96. b 
)-pril/96. 

My/96. 2O 
Ju'/96. 

H 
July/96. 9-'- 

Sept/96. -- 
Oct/96. 

flov/96, 

Dec/96. 



•2' 	 c) 	— , 	 — 	 . 
CA 

DintrtY 
>—/ I)COM 	LtrtcL I 	 I 	Wugoon T(JleCOifl 1)izit, n'Ijcor, 	niioor, 

T(.'lQCOIU 	Dict. 1tgr.op 	.. 	.: 	 ., • 	'.•Nnon. . 	. : . 	. 	• 	. ,• 

jt 

	

V. 	 .....,.. 	.. 

	

f 	 . .. 	 : 	• 
. 	.. 	 . 	. 	. 	),O. 	No 	1-5/Cnnu,j 	j.,(r,rPr/pLIrt 

, . 
Ch ud p 	ip 9ri 	h1ry, 

'. 	' '•.!'lhiIa• pr c p a rl nj r the Grdntion 1tt of 'Canua]. 14azdooranzL 
rc1 	i.niv1I.tfl1 rr(,rl)rIn% 	report 	ccrt1'ictto thily niriot by conccrn1 

.sFK1 	(OtttO)irigOCi by you and tubrnittod to this otico 
it j Li LCfl that • 	ira number of casual mazdoora cro 	ui to be 	' 
crVcr'recL aril workirg continuously wS..thout d&apencinpç with 	ia' 
•t•.•r 	n'vico. 	Evefl tien you hcive recruited roflowing ci rxizdooz'o 

:, 'L•r' 72.6,11 	nnt 	ttii the zrirne practc 	in continuing violtin 	. . • 
tit, 	h.il,,har• nuthorit'ies ordjra, 	 ' 

t11'i connr 	ti.on you tire roqueaied to irtirjvzto the Caule 
c 	cc uitnnt ol' thoL3o mi7doorD iun'jdioto1y to the urersignod. 
If your roporb in thin rear1 is not uAtiaftctory 	nd justiry, tho 

1,1I' )uM to tko diicipltrary action Qguinst you. 
to  

Fur,r it i 	to be noted that: 1) Caua]. Mztzdoorn who 
'v 	1rdy ccmrnrrell '3'1 nt1 will be TM muet be utfliaecl in' 
trt#, 	4oru;trtqtjr 	co thnt no 	cljtioruAl tur1 in involved 

t 	i:icurrii 	ir'on:;tr 	extra mazdoorc Atho 	iotinontou 	:Q.c6a:hr1% 1r.:iy 	 ,yMV. U  
2) 

 
If .thre i 	no cufficirint *x 	:orka.n 1 the 	ubiviion, 
he divrtcc 	to t}i 	othcir 	uh-Djvijon córisutini 'wj.th tiSt; 	'ff1 	r" ., 	' 	th 	W) 	''V 	Sb 	r. ii.'. ihoux'sr 	nro 	iit 	 11 

i r1v c rAl l 1'i 	ir;iid wth 	j to 6 	tmder one 	ill/LI for cTrnth 
thnin. 

• 	•• 	.3)' Cu'1 	ltdoor 	who have' conforzd. 	Zt1, 	their 	 WrA  
l 	lr,_-_ 	yriont 	pe 	tr'ii1r 	ACd-1 1,A(4r-3 nnt 	ArE-2 bil].L' or 11 1 14 JPOn 'cln(l 	3, D.ji retpectivoly ILtnt 	o 	prenervtc1 a 	in:3tructt1 

'Li . r' •vl. 	th 	(1 fici 	P.O. 	i.e ttor. of 	oven iiur*dr thatod .2(3.111,  ')Ii 
OdUC ii at 	ny t.r'e to hiChf'r authoi ity 4 

u cni lod (or.  

--.— s 	 2PI 	oi•hzc1oors — — — 
u 	rI .I III'1  •9, 	I j• 	 I O 	fli 	• 	l'it1,i 	•l 	kur 

" 	'r I 	'L1fl''(• 	 11 	i'i 	Diblt'e.h 	1'1kn r  
lia 	iriclu 	Siri' 

" 13 	Dipon KUnrP 	'ilth'" , 
'I 	Madhusin'g U tra 	 l' i 	Dii iJ) Kui 	ir floy 

Al 	 r 	I) 	I U1411 	IU(1I1 1 fl ..I 	t 	.1 	, 	1 	 . 	• 	. 	. 	- 	' I  
, 

	
16 	r• i 	Jar ,  t 	1 	ii ii 

It 	 I 
• • 

YourJ' 14cciro1f 
': • 

A 	> 	( •h I 	(% 	 - 	 I 
,0 .i.o.'r.',. 	 . 	. 	. 	•,• 	' ,0• 

- 

1ii or 	ti 'u 	t 	lto 	C),  11,0 	r/- 	(1') (CP) 	uL'aon/DPIr/lbriinor • 	• 	. 
• 	 . 	T(1thom 	i8trictErjnoer 	• " 	• • 	 '. 	U)(OOfl .'e1ci11 Dint. 	NGO  

4 

• 	• 	:i 
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• 	 GOVT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS 

OFFICE OF THE TELECOM DISTRICT MANAGER 
NAGAON ASSAM 

No.E-336/Court-Case/2000-2001(3. 	Dated at Nag&n the 26-06-2000. 

eDL Miowave ftoJt 
Guwa!iai. 

Sub-CAT case No.17012000 tiled by S/Sri Binoy 
Des 810 We Gob inda Des and Madliu Singh 
Hire SiO Late Motinun Hire! 

iliii is to intimate you that the above mentioned persons have 
approche4 the llon!ble CAT Guwahati preying for their regular absorption/ 
appointment as casual labourers in this D*PartMent. Their statement revealed That 
they were initially engaged as casua worcers by the 0/0 the 51)0 M/W Project 
Dimoruuri Nagnon iince Januaxy I 993'4ey continued to serve there till 
Dec/94. 

As such you are requested to kindly furnish their engagement 
'--particular to the U/S at the earliest. 

This may kindly be ta1e4 Ps moat igent. 

- --. S. . 	 - 	 •. 	 .-. 	

•g, :•
y--  - 

SD.E.(HRD) 	. 4 

0.MNagn. 

Copy to :-l)TheS.D.E. MNJ project  DimoruguriN*1mrhiskifld  infiination 
nnd.ncZsssary nctinn, 

010 the TDM Nageon. 
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lrtict1,Dr 
V.No; 

I I' 	••, 	:, 
'— I I1  

i/ f ....-, 	• •c:'.c.. 	•t'- tL .-' 	/ 	c - ' 	' 
ounTTflc,,-ied Hi11ina/ 	Na rneo 

by 'n.p , csirig 	A.O.who 
authority, has paid. 
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c24IO7/19g 

To WhO!n it may cOerfl. 

Certifj that Sri Binoy Ch Das. 

SOr of Lt. Cctjna Dan. Diepur Herk3rebarl  

CUwahaU6. was working in The Te1eco Deptt, 

in metce of exchanges casually iiie 1994 0  

DO.0 et Tznka Telephone 	hqe4I-I1 cl'ter 
is. good & mcc. t 'bed.ict. 

I wjh him aLl. the ucces 

/ 

• 	
- 


